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RAJYA SABHA

Monday, the 1si September, 1997/
16 Bhadra, 1919 (Saka)
The House met at eleven of the
clock, The Vice-Chairman, Shri Ajit
P.K. Jogi, i the Cheir.

DISCUSSION ON PARLIAMEN-
TARY DEMOCRACY—CONTD.
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“The question then is: what is the
meaning of the phrase ‘efficiency of
administration’? In D.T.C. case, it
was observed in para 275 that “the
term ‘efficiency’ is an elusive and
relative one to the adept capable to
be applied in diverse circumstances.
If a superior officer develops liking
towards sycophant, thought
corrupt, he would tolerate him and
find him to be efficient and pay
encomiums and corruption in such
cases stand no impediment. When
he finds a sincere, devoted and
honest officer to be inconvenient it

is easy to cast himher off by
writing confidential reports with

delightfully vague language
imputing to be ‘not up to the mark’
‘wanting public relations’ etc. At
times it may not interfere with the
honest  endeavours  of  the
Government to find answers and
solutions. We do not mean 1o say
that efficiency in the civil service is
unnecessary or that it is a myth. All
that we mean to say is that onc
need not make a fastidious fetish of
it..."
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“Efficiency in service attracts the well-
known parabole that insanity
cannot be cured until married and
marriage cannot be  cclebrated
till¥nsanity is cured. Unless one is
given opportunity and facility by
promotion to hold an office or a
post with responsibilitics, there
would be no opportunity 1o prove
efficiency in the performance or
discharge of the duties. Without
efficiency one cannot be promoted.
How to synthesise both and give
effect 1o the  Constitutional
animation  to  effectuate  the
principle  of  adequacy  of
representation in all posts or classes
of posts in all cadres, service or
grade is the nagging question...”
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THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI) Since we have to finish the
debate 1oday before four o'clock, ne
Member who speaks, should exceed tea
minutes. Please remember this.

SHRI V. N. GADGIL (Maharashtra):
Sir, at the outset, | would like to pay my
tributes to all the freedom fighters who
enabled us to celebrate the S0th Anaiver-
sary of our Independence. 1 would like to
express my gratitude to the Chair for
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arranging thuis decate on self introspec-
tion.

The topic that we are supposed to
discuss is Working of Parliamentary
Democracy. What do we mean by par-
liamentary democracy? 1 will not define
terms because 1 have been a lawyer for
30 years and a professor for five years
and you know what happens to these
people when they start defining terms.

Some years ago, a sugarcane grower
filed a writ petition in the Bombay High
Court. The question for consideration
before the two Judges was: what is the
definition of “vegetable” under the Sales
Tax Act? A number of lawyers on this
side and a number of lawyers on that side
argued and argued. Dictionaries were
quoted, authorities were cited and prece-
dents were enumerated. At the end of 15
days’ elaborate arguments, the two distin-
guished Judges of the Bombay High
Court sclemnly declared that sugarcane
was a vegetable. This is what happens to
lawyers.

With due apologies to professors, I
want to remind a story about Hegel, guru
of Kart Marx. He was a professor. One
of his stadents fell in love. He went to
Hege! and said, “Sir, 1 have fallen in
love, but ! do not know what love is.”
After all, Hegel was a professor. He said,
“Young man, don’t worry. 1 wilt definc
for you what Jove is. Love is the ideality
of the reality of the infinitesimal Portion
of the absolute totality of the infinite
being."! 1 do not know what it means.
But this is what happens to professors.

Therefore, 1 will omly describe the
parliamentary system. At stated intervals
there will be elections to the legislature.
The party which gets majority, forms the
government and rules till it enjoys the
confidence of the House. Therefore, the
essence of the parliamentary form of
government  is  accountability. The
government is answerable, responsible
and accountable to the legislature.

Let us apply some test to our perform-
ance for the last fifty ycars. What is the
role of Parliament? What are the tasks?
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What are its functions? Before 1 go into
that, two things are neccessary for the
success of parliamentary democracy.
Number one, Parkiament must remain the
ceatre of political gravity. It it a non-vio-
lent substitute for revolution. Parlismem
has to be used as an instrument, a nop-
violent instrument of socio-economic re-
form. Therefore, Parliament must remam
the centre of political gravity. The centre
must aot shift outside to satyagrah, morc-
ha and that kind of thing. Therefore,
Dr. Lohia's concept of ultra-parliamen-
tary and extra-constitutional acts has no
place in the working of parliamentary
democracy. And the second requirement
is strict adherence to the rules and pro-
cedures of Parliament.

Now, with this background, let us see
what we have done in the last 50 years.
What is the role of Parliament? In the
first place, Parliament has to protect the
liberties and democratic rights of the
people of India.

Secondly,it has to control the
Government, ‘keep the Government
sccountable. Thirdly, it has to maintain
the rule of law. Fourthly, it has 1o protect
various institutions, independent
judiciary, apolitical civil service and a
free press. Lastly, it has to maintain a
secular democratic plural soceity, What is
our performance in this respect in the last
50 years? I would like to say that our
system has worked fairly well and tried to
achieve these five objectives and played
its role correctly. Ther, what are the
functions of the Parliament According to
me, theré are five functions. The first is,
since it is the legislature, it has to
legislate. Secondly, it has to control the
executive. Thirdly, control of public
purse. Fourthly, to ventilate people’s
grievances and the last, what Churchill
called, to provide a Grand Inquest of the
nation and Grand Forums of the Nations
and in the last five days that is precisely
what we have done. That we have done
very ‘well in the last five days.The first
function, some may be surprised to hear
my statement that legislature no longer
legislates. Take any parliamentary
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demacracy. Only the broad framework is
laid down amd the detailed legislation is
made by rules under rule making clause,
or what is called delegated legislation.
Under that rules are made and the irony
is, the people who are our representatives
do not make the rules which govern your
or my life. It is some Tahsildar or
Municipal Commissioner who makes
these rules and they are governing my life
and there is the danger. Here, our
performance is not to my satisfaction. We
do not keep enough vigilance about
delcgated legislation. All kinds of abuses
are made. § was Chairman of the
Committee of Delegated Lepislation for
two years. We found instances where
officers took to themselves powers under
rules which were not given to them by
the Act. There is an abuse in delegated
legislation and they have wvested interest
in framing them in such a way that
nobody understands. 1 would quote a
classic one from British history. This has
gone into the Guinness Book of World
Records. This is how they make laws s0
that nobody understands and they alone
understand and they themseives can
interpret anyway they like. This is
bureaucracy. The rule is in the Guinness
Book of Records: “In the ‘Nuts’
(underground) (other than groundnuts)
order, the cxpression ‘nuts’ shall have the
same refererce to such nuts other than
groundnuts, but for ihis amendment
order ot qualify as nuis (underground)
(other than groundnuts} by reasons of
their being nuts underground.” Two
judges of the British High Court
expressed helplessness. They said that
this is something which they can
never iaterpret. This is how it has gone
into the Guinness Book of Records. This
is what burcaucracy is. The second famc-
tion is controf of executive. Again, soms
may be surprised at my statement that
this has become almost academic. Ia
every parliamentary democracy, it is the
Government that controls the Parliamess,
instcad of the Parliament controlling the
Government. Control of Parliament is in
latent, occasional and not everyday.
Therefore, we have not performed very
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well i this respaci. The tiura is control
of public funds. For that we have Public
Accounts Committes. It produczs a re-
port but its nature is post mortem. The
real financial control is rarely exercised
by Parliament ercept through questions,
calling attention and other methods when
you exposc financial misfeasance, malfea-
sance and various scams, that is what we
have done. Here we have done fairly well
in the last fifty years. The last fuaction is,
ventilating people’s grievances. Here, 1
think, we have done remarkably well. In
everyday's Question Hour, we 2xpose
many things and protect individual citi-
zen's rights and { do claim that our
performance in this respect is even better
than thet of the House of Commons. The
House of Cominons does not perform
this much effectively this function. These
are the five functions which were per-
formed in {ifty years.

Then let us see what sther inslitutions
come in. Parliament docs not function in
a vacuum. 1t has 16 react with the judici-
ary, with the civil service, with the media
and so many oiher things. What is our
performance in the last 50 years. The
judiciary is gradually encroaching on our
ficld and we have been complacent. Judi-
cal populism may scon generate into
judicial tyranny. Therefore, we have to
be vigilant that we do not inierfere in the
field of the judiciary, but aiso notallow
the judiciary to encroach om our field.
That- is the task before us.

The second institution is that of the
civil servants. [ have already mentioned
how they behave, how far Parliament
controls it. It is very little. The bureauc-
racy does what it likes and it acts very
blindly. Rules sre made. They go accord-
ing to the rules. They do not bother to
question whether the rules are for men or
men are for the rules. if you permit me,
Sir, to strike a personal note, I will
narrate an incident. In 1958, when 1 was
a young practising barrister in the High
Court, my father was appointed the Gov-
emor of Punjab. In December, 1958, 1
went to Chandigarh. When 1 reached
there, the Military Secretary came with a
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file. He szid, “Your approval is neces-
sary.” I seid, “Wio am I?7 I am nobody”™.
He taid, The Prime Minister of another
country is coming. A dinner is ar
ranged. The menu is prepared. And
your approval is necessary for the
menu.” I said, “How am 1 concerned?”.
He said, “There is a rule that when the
eldest male member of the Governor's
family is in station, his approval
should be sought ™ 1 checked the
menu and ! told the Military Secretary,
“1 am very fond of fish. There is no fish
here. Shall I say fish should be in-
cluded?”. He said, “‘Pleass do mot.” [
asked, “Why?". He replied, “The file will
go down. The Head Cook will make a
query whether it i river fish or seu fick.
Ther the file will go to the P.A,, the
Military Secretary, the ADC, the Joint
Secretary and to the Privaie Secretary.
Then the query will be if you say, ‘Sea
fish', under what rule it can be brought
by a plane from Bombay znd the rule will
be ambiguous and the department will
refer it to the Law Ministery for interpre-
tation. And, by the time the file comes
back, the Prime Minister would have
come, had his dinner and gone back to
his country.” Then I bad nothing else o
do. [ started doing research. Do you
know what I found? Somewhere in 1506,
when the capital of Penjab was Lahore, a
British Governoi's son came to India,
stayed in the Government house; he did
not like the menu; he complained to his
mother; the mother talked to his father,
and the father made the rule that when a
male member was in station, his approval
should be sought. That was followed
blindly for 75 years. That is our bureauc-
racy. We have to deal with the bureauc-
racy sisc. (Interruptions).

I have dealt with the civil servants.
Then comes the media and the intellectu-
als. It is 2 fashion among them to deni-
grate the M.Ps. I would lik= to tell them
what a distinguished British journalist has
said. He has said: “A people which holds
its freely elected governors in contempt
has taken the first step towards rejecting
free institutions. It is one thing to scrutin-
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ise the activities of maividual Members of
Parliament. It is quite another to criticise
the activity of being a Member of Parlia-
ment. It is one thing to look at Parlia-
ment with a cool, comprehensive and
sometimes cynical eye. It is quite another
to belittle Parliament.” “Member of Par-
liament practise the daily business (which
is not always savoury) of making free
Government which we enjoy possible.
The first duty of those who are not
Members of Parliament is to understand
what they are doing.” Sir, another distin-
guished Constitutional lawyer, Sir, Ivor
Jennings said, “The worst that can be
said about Members is that they  arc
ordinary people with a fairslice of ambi-
tion. It is also the best, the enduring
virtue of Parliament is that it has been
composed, largely of ordinary men, of
ordinary talents; that they are ordinary
people, that they can react as ordinary
people, not only at moments of crisis but
especially at moments or crisis is their
value, their virtue, although they are
seldom given it their glory. This ordinari-
ness which is made a subject of ridicule is
really the essence of parliamentary demo-
cracy. Finally, Sir, this House has to
perform, 1 will not elaborate much, I will
make eight suggestions and after those
cight suggestions, I will conclude. My
first suggestion is, the quality of Members
has 1o improve and for that ¢wo things
are necessary. Barring criminals for con-
testing elections and State financing of
elections. Today it is the money power
and the muscle power which are domin-
ant. Today, politics is, with money you
acquire power and with power you ac-
quire money. A person like me gets
suffocated in this atmosphere. So State
financing. Second, annual declaration by
M.P.;5 of their assets and Habilitics. Third
Ethics Committee, of Rajya Sabha and
Lok Sabha. Fourth, 2 code of conduct for
M.P.s. Fifth, norms of behaviour in the
House. After 1971, a change has come.
Till 1971, elections to Assemblies and
Parliament were held together. They
were scparated. The result is, people
expect much more from a2z M.P. than
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before. We have almost become welfare
officers of the constituency. So something
has to be done for this. Thenjthe Stand-
ing Committees have to be strengthened.

:Their power have to be increased and

they should be accountable. As I said,
accountability is the essence of par-
liamentary democracy. Finally—I have no
time to eiaborate—a drastic change in the
procedure in the House is necessary. What
I mean is, we spend too much time in the
House on legislative business. Let us
introduce a Bill and immediately send it
to the relevant Committee. Let the report
come back. Ninety per cent reporis are
unapimous. Immediately pass it and con-
centrate on the other two functions, ven-
tilating of grievances and controlling the
Government. On that let the Parliament
consider and conclude. Lastly, when 1
look to the Parliament and the role it is
expected to play and the task it is ex-
pected to play, I am reminded of an
instance about Winston Churchill. During
the First World War in March 1917 when
England :was in danger and Germany
seemed O be triumphant. ...

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please conclude.

SHRI V.N. GADGIL: Yes, yes, I am
concluding. in March 1917 Churchill took
one M.P., Macallum and he describes in
his diary what Churchill did. The M.P. in
his “diary says, “As we were leaving the
House that night, Churchill called me
into the Chamber, to take a iast look
around the Parliament Chamber. All was
darkness except a ring of faint light all
around under the gallery. We could dimly
see the tables but the walls and roofs
were invisible.” ‘Look at it,” Churchill
said. This little place is what makes a
difference between us and Germany. It is
by virtue of this that we shall muddie
through to success and to the lack of it
would lead the Germans, despite their
brilliant efficiency, to a disaster. This
little room is the shrine of world's liber-
ties. Let our successors in 2047 say the
same thing when they celebrate ocntcnary
of freedom that this little '~ :
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guarantor of the lberties of the peopie of
India.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI AJIT
PX. JOGI): Now, Shri Ramakrishna

Hedge. Mr. Hedge, you have to confine
yourself 1o the time-limit of 10 minutes.

SHRI RAMAKRISHNA HEDGE
(Karnataka): Thank you, Mr. Vice-Chair-
man, Sir.

I join my other hom. colleagues by
paying my homage, tribute to thosc peo-
ple who sacrificed their lives during the
freedom struggle but for whose sacrifices
we would not have been here in this
House today. In the last 50 years after
freedom, our country has gone through
various political vicissitudes. When we
look back, we have a mixed feeling in
our hearts in that while we feel proud of
certain achievements, we also feel that in
certain  other areas we have to fcel
ashamed because of out failures.

¥ compliment and thank the Chairman
of this House and the Spcaker of Lok
Sabha for arranging this Special Session
to discuss various national issues. There
has been some criticism in the Press that
this is an exercise in futility; a lot of
public money is being wasted. They cven
calcuiated how much money has been
spent in discussing various matters. No-
body says that democracy is the cheapest
form of governance. Democracy is expen-
sive. But democracy is democracy.
would like to suggest that the practice
that has been started in the 50th year of
our independence, the practice of holding
a Special Session of Parliament, to dis-
cuss various issues should be continued.
If possible, 4-5 days should be set apart
every year to discuss certain specific
issues—not general issues—like illiteracy,
provision of minimum needs to people
like drinking water, etc., so that on these
issues the Government can find a consen-
sus on the basis of which it can prepare
time-bound schemes for solving them as
early as possible. It is not a matter of
great pride that after 50 years of freedom
there are about two lakh villages in our
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wuntey where people da not get potable
drinking water.

Sir, we have seen the working of our
Constitution during the last 47 vears. 1
think a time has come when we should
have a second look at our Constitution.
No doubt, our Constitution is a
beautifully prepared document, but still
in the light of our experience of the
working of the Constitution and the
working of the system that we have
adopted, it is necessary to have another
look at i#. It is necessary to have another
look at the Constitution and 1 would
request. both the Chairman and the
Speaker to appoint a Committee of ex-
perts, in consultation with the Govern-
ment, so that whatever loopholes we
have, whatever drawbacks we have found
during the last fifty years, could be cor-
rected. How democratic is our democra-
cy? This is the question we have to put to
ourselves today. There have been claims
that the sovercignty of Parliament should
he protected. Parliament is sovereign. On
several occasions, I had to say that if real
sovereignty is to be established, we have
to take into account the importance of
people. It is the people who are
sovereign and they cannot be delegated
to anybody. 1 had introduced a radical
Panchayati Raj rule in Karnataka. We
had set up Gram Sabhas. Every voter is a
member of a Gram Sabha. Gram Sabha
is to meet once in six months compulsori-
ly and all the office-bearers of Gram
Sabha and the officials have to be present
so that they could be questioned. I say
Shat Gram Sabha is more sovereign than
Vidhan Sabha; Gram Sabha is more
sovereign than Lok Sabha because what-
ever happens, it would be happening
right under the critical eyes of the peo-
ple, who are the masters of the country.
Are we really democratic? Since inde-
pendence, 1 don’t think any Lok Sabha
had the mandate of more than 50 per
cent of the people. The highest percen-
tage was secured when Indira Gandhi
died and Rajiv Gandhi became the Prime
Minister and we had elections the follow-
tng year. The percentage at that time was
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49.7 or 49.8. Democracy means rule by
majority, democracy means fuli mandate
of the people. If you take democracy in
that sense, I am afraid, 1 have to say that
today, whether it & Lok Sabha or
whether it is Vidhan Sabha in the Siate,
they are not fully democratic. They do
not have the full authority ic represemt
people, to speak on behalf of the peaple,
and therefore, 1 venture 10 say this thing
on this occasion that we have to see
whether parliamentary system of democ-
racy is really suitable to our country. We
have had the experience. In the presens
system, not only is there inadequate rep-
resentation of the people but also in the
parliamentary system, wc have had ihe
cxperience, a very bitter cxperience, of
manipulative politics playing the prime
role. In 1979, there was a change in the
Government. How did that change comee
about? Did the peopie have ary voiss in
that? Did they have any role io play in
that? Similarly, when V.P. Singh was the
Prime Minister, suddenly, there was 3
change in the Governmeni. The people
had nothing to do with that, and later on,
again, the same thing we have szen. If a
Government can pe changed without any
reference to the people, without even the
knowledge of the people, I am sorry, §
cannot call that system truly demogratc,
Therefore, I venture to suggest that we
should see the possibility, desirability of
changing the present democratic sysiem
inlo 2 Presidential systerms  and  our
country should not be a Union of Indiz
but it should be a United States of India.
Then only can we save the integrity and
unity of India,

Sir, 1 will teke another couple of
minutes and...

THE YVICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Plessc try end conclude as
early as you can.

SHRI RAMAKRISHNA HEGDE: K
the present system has to continue for
some time—because the presidential
system can not be brought about im-
mediately—then drastic changes in the
election system are necessary. The elec-
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toral system todsy it ridden With esemuy-
ticn, casteism and influcace of mmachs-
powei, influence of moaey power, with
the result that people canmot expross
freely their will, their opimion; they cam-
not give their mandate. Therefore, |
would suggest that we should sdopt the
system of proportiona! representstion, if
not fully, at least partly, and partly the
list system. There has heen & lot of
controversy about reservation of seats for
women in Parliament. Some people want
reservation within reservatien. 1 would
like to suggest that these 33% that we
have agreed aiready 10 reserve for
wornen, should be elected on the basis of
the list system. According to this List
system in Germany, for instance, people
vote for the party—for the party's per-
formance. for the party’s programmes
and policies—and the party nominates its
iepreseniatives after the election. If any
party wants to reserve scats for various
sections of the society—whether it is
0%, 15% or 20% or in proportion to
the percentage of population of the
Tespective  castes—then the party is
welceme 10 do it. Unless we do this, I am
afraig, Siy, our democracy will not be a
full democracy, a freer democracy.

Lastly, as long as there is criminalisa-
tion of politics, you cannot have fair
elections. It 15 a maiter of great shame
that the Parliament has more than 12 or
13% of its Members who have a criminal
record. It doesn't behave 2 great country
like ours. Therefore, I welcome the sug-
gestions made by the Election Commis-
sioner that any person who bas been
convicted for an offence and sentenced to
imprisonment for more than one year
must be debarred from conmtesting elec-
tions—cven though he has gone in appeal
to the superior court. We know that in
the present system, sometimes it takes
years and years, maybe 15 years, 20
years, 10 get the final judgement. ¥ would
strongly urge that the recommendations
of the Election Commission must be ac-
cepted. The Home Minister bas moved a
resclution the other day. I do not think it
has come a day too soom. With that
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sanction {Time Bell rings) of this Housc,
the Goverament can go shead in briaging
sbout suitable laws and regulations 1o bar
Ay person haviag criminal record from
contesting elections. Accountability...

THE VICE-CHAIRMAN (SHRI AT
PK. JOGl): Please conclude.

SHRI RAMAXRISHNA HEGDE:
Okay. 1 thank you very much for giving
me this Soporunity, Sir,
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THE VICE-CHAIRMAN  (SHRI
AJIT P.K. JOGI): Shri M.A. Baby, not
present. Shri Bratin Sengupta, he is also
not here. Shri H.R. Bhardwaj.

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Thank you, Sir. I will
not take much of your time because most
of the topics have been covered. [ am not
concerned with the Members have said
today, because they have their own
views, but ] am concerned with what
concerns the parliamentary democracy,
and in that regard, one area has not yet
been noticed. The people who get elected
to the two Houses of Parliament have
allowed their own privileges to be
usurped by the judiciary and the result is
that there is a judicial despotism in the
country. 1 have served this system,
particularly for 2 iong time. I have great
respect for the institution of judiciary, but
this respect is subject to one thing, that
they follow the, Constitution and the law
because the judiciary iakes oath in the
name of the Constitution, as an upholder
of the Constitution, but if they cross the
line of demarcation, if they usurp arcas
of legislature, then they violate the
Constitution, Sir, today we are worried.
What has happed in the last 50 years?
You se¢ that never in the history of
India, M.Ps. have been arrested,
harassed and convicted for what they do
on the floor of the House. It is a very
important question. 1 refer to Article
105(1) and (2). If you kindly go through
that Article—and the judges must go
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through that Article-you will find that
whatever we say in the House, whatever
we speak in the House, is immune from
the judicial proceedings; it is not a matter
for the courts to look into in the same
way as this House canaot ask the
judiciary to dictate an order or a
judgement within a specified time and
how they decide their cases. Therefore,
this is a reciprocal arrangement in the
Constitution, that whatever happens in
the House, in the debate or in the
voting—voting is a privilege protected
under Article 105(2)—once that becomes
a Constitutional provision, then only ihis
august House, or the Lok Sabha as a
respective House, has the jurisdiction to
pull up a Member or Members for their
alleged breach of conduct or breach of
privilegc. It had happened in the casc of
Mudgil Swamy in 1952. He was alleged to
have accepted a bribe. A resolution was
moved and before the House could pass a
resolution, he had to go. The House took
. cognizance of the said offence and
protected the privilege of the House.
Rather than allowing the C.B.l. or the
police, they took action immediately. In
the House of Commons, two Tory MPs—
a recent case of John Major’s
Government, took money. A newspaper
man was a conduit. Immediately the
House took cognizance of the said
offence, suspended the MPs and punished
them. This is a self-regulatory and self-
propelled system by which we not only
protect our privileges but also take care
of the crring MPs and punish them. The
freedom of speech is a power of the
sovereign in a Member of Parliament. In
the same way, the Judiciary has power to
punish offenders for doing an unlawful
thing, strike down the Executive action if
it is arbitrary. What does the Constitution
say about, this? The Legislature holds the
purse—a very vital power. We distribute
the\iinancial cake of the country amongst
various organs and if we are corrupt in its
distribution, naturally, there should be
somebody who should take care of the
Legislature. Rather than giving that
power to some outside agency, we
cxercise control on the floor of the
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House. Recently, the House has taken
care of all these things. But we abdicated
the functions, and I agree with Gurudas
Das Gupta and several other speakers
that it is high time for us to do some
introspection. While we are aware that
the MPs should be men of highest
integrity and should maintain a clean
standard of public life, we should not
allow any of our privileges to be usurped
by the subordinate judiciary or the
superior judiciary, as provided in the
Constitution. This is not my personal
matter. There are people who apeak with
double—standards. If something affects
me, they will be very happy. If something
affects them, they will say that justice is
not being done. But one thing has been
clearly provided in article 102 of the
Constitution.  Article 102  of the
Constitution says that MPs cannot hold
office of profit. Then how can you say
that they are government servants? I am
surprised to hear all this. We are saying:
“Yes, the High Court of Orissa has said
s0.” Well, the High Court of Orissa
cannot go against the Conslitution or
articles 102 and 105 of the Constitution.
As Hegde 1i has recertly said: “This is a
marriage of convenience.” If 1 become a
Minister by hook or by crook, I must stay
on as Minister. What is your genuine
gavernance in this country? There is one
political party of 200 MPs sitting idle.
There is another political party of 140
MPs sitting idle. There is another
political party of 40 MPs sitting idle and a
few MPs, are governing the country,
caring for nothing. They are not caring
for the privileges of Members of
Parliament. The courts are requesting the
military to enforce the summons. Is this
the parliamentary system of democracy or
the civil administration envisaged? You
have thirteen parties constituting the
Government. There should be a provision
in the Constitution that unless you have a
two-thirds majority, you cannot form the
Government. | agree with some of the
speakers that the Government should
have a continuity at the Centre. But you
cannot have an unethical Government
functioning and saying that in the name
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of democrc-v  we .. sunning the
Government, There are no political
untouchables in this country any more.
After V. P. Singh shook hands with the
BJP, can you say that they are
untouchables? 1 hove no brief for the
B.J.P. They have a particular philosophy.
1 don’t share that philosophy. But there
are no untouchables in the country. You
have embraced each other for years. For
the sake of democracy, join hands on
ideology, join hands on principles. Let
those  principles be defined. The
Executive can commit mistakes. There
have been cases of corruption—scandals
after scandals. But we can take remedial
measures 10 correct the situation. In
Greece, which is also an ancient
civilisation, Parliament takes care of the
erring Ministers also, MPs also. We can
do so by a legislative decree. But why are
we not doing it? It is because 140 MPs of
the Congress Party can be sacrificed, they
can be massacred, their houses can be
raided, )
humiliated in courts. But still it does not
affect the privilege of the ruling coteric.
Is this parliamentary democracy? We
should here and now decide that the
Presidential form of Government will be
disastrous to this country. We have a
commitment to the Scheduled Castes and
the Scheduled Tribes. We have a
protective  discrimination  in the
Constitution that these people, who have
been suffering for centuries, their
interests should be protected. We have to
elevate thelr position. Therefore, their
representalic in both the Houses is
fundamental for the governance of the
country. Sodially educated, backward; all
these schemes which Dr. Ambedkar gave
to this grea} country nced another fifty

years unless they can stand on their own s

legs. What is the situation of minorities in
this country? Minorities are suffocating.
Can't we give_an assurance to them? This
is your count;. The magnificence of Din-
e-Elahi or Akbar cannot be forgotten.
The magnificence of Jama Masjid or Lal
Quila or Taj Makal cannot be forgotten,
This is a coumry where Sufis have ruled,
ruled the emperors; Din-c-Elahi, Amir
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Khusro, Hazrat Nizamuddin Aulia and
our magnificent Urdu. One speaker was
saying that Mr. Gujral is o Pukistani. Mr.
Gujral is a freedom fighter’s son. He has
migratcd because of the sad partition of
the country, a man whose forc-fathers
served with distinction this country for
years. So 1 am not taking morc time.
Article 105 is your Constitutional right
and if we commit mistakes, I do not want
that corruption of M.P.s should be
condoned. But there should be a sclf-
correcting method here and now. These
courts must be told in unequivocal terms,
“please deliver speedy, inexpensive and
substantial justice for the country” and
once you speak in loud language and
proper language from this august
Chamber, everybody will understand.

THE VICE-CHAIRMAN (SHRI AJIT
P. X. JOGI): 1 called the name of Shn
M.A. Baby. 1 have just been informed

" that he has had a ‘cardiac problem and he

has been admitted to the Ram Manohar
Lohia Hospital. I have asked the Sec-
retagiat 1o check up about him. I on
behalf of the House and all of us wish
him an carly and speedy recovery. Shri
Solipeta Ramachandra Reddy.

SHRI SOLIPETA RAMACHANDRA
REDDY (Andhra Pradesh): Mr. Vice-
Chairman, Sir, it is a great privilege for
me to be in this august House in this
Golden Jubilee Year of India’s Independ-
ence. At the outset 1 pay homage to
those patriotic heroes who have sacrificed
their lives and properties and those who
have suffered a lot in the freedom strug-
gle.

1 and all of us are here in this House of
a great nation, due to their sacrifices. We
are proud of our parliasmentary democra-
cy for successfully conducting Eleven Lok
Ssblia clcctions, and over 300 Assembly
cloctions and for a peaceful transfer of
power. We must also look to the other
side. We are proud of the 60 per cent
yoters who have partigipated in the clec-
tions, 60% literacy we Bave aghicved.
Sixty per cent of the population is sbove
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poverty line. Parliamentary democriacy
and we belonging 1o all partics can take
credit for this achievement. But at the
same time, wc have to pay serious atten-
tion to 40 per cent voters. Quite a
considerable number are not participating
in elections, Even afier 50 years of Inde-
pendence and after eight Five Year Plans
forty per cent people are below the
poverty line, forty per cent are illitcrates
and about forty per cent are keeping
thermselves away from population control
programmes. So the forly per ccnt figure
is a magic figurc. As long as these forty
per cent are below poverty line, and
illiterates we cannot boast of develop-
ment, democracy and success of democra-
tic institutions. This 50th anniversary of-
fers Parliament a great opportunity for
introspection and for future course of
action. Although Indian parliamentary
democracy, the largest democracy in the
world, has stood steadily for the last 50
years, 1 would like to stress about some
of the failures and shortcomings in the
present style of our democratic set-up.
From a galloping start fifty 'years ago, the
standard of Imdia's Parliament has dwin-
dled. The Parliamem has miserably failed
to uphold its standards. In 1951, when
Shri H. G. Mudgal, a Congress Member
of the provisional Parliament was found
guilty of having taken Rs. 2700~ from
Bullion merchants in Bombay to canvass
their case in the House, Prime Minister
Nehru, in spite of his being a Congress
Member, moved a resolution 10 expel the
M.P. Even thereatter. Shyi Feroze Gandhi
highlighted the Mundhra affair wherein
LIC was scéused of purchasing shares of
some Mundhra companies at a price high-
er than the market rates and owing to
this scandal; the then Finance Minister,
Shri T.T. Krishnamachari lost his job.
After knowing about any scam, the Mem-
bers at that time used to rise above petiy
party cogsiderations and brought the mat.
ter befon#. the House for an impartial
enquiry. Such high traditions were set out
and have been followed in 19508 and
early 198Ds. In contrast, in 1996 when the
Central Bureau of Investigation came up
with evidence to show that four M.Ps
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had received illegal payments of Rs. 30
lakhs each -becfore a crucial vote in the
House, the House never ¢ven felt the
need to condemn their action. This is
how we are dwindling our standards since
independence. Rampaat corruption and
criminalisation of politics are a big
menace to our parliamentary democracy.
These twins arc reaching a stage where
they can easily swallow democracy and
democratic institutions in she country.
Recently, our Elcction Commissioner,
Shri G.V.G. Krishna hiurthy, has dis.
closed that as many 33 30 WMPs with
criminal background smizred lhe Pariia-
ment. We are on the verge of osing the
faith of the pecople because of the delay
in the passing of the Lok Pal Bill and the
Bills concerning electoral reforms. These
Bills should be introduced on the first
day of th Winter Session and get passed.

I take this opportunity to welcome the
Election Commission’s order barring the
convicted persons from contesting elec-
tions regardless of the fsct whether there
is an appeal pending in anv higher Court,

Our Constitution states that Tadia » o
Union of States’. The man :hrust of
developing the States and soiving their
problems lies with the States. Qur Con-
stitution envisages 2 harmonious relation-
ship between the Union sad ihe States.
Even now the relations 2ze not up 1o the
expectations of the founding iathers of
our Constitution. Several Sistes are n-
creasingly of the view that shere s ou
much centralisation and that  here is a
need for greater devolution of powers
and decentralisation. As-this Government
has already committed itself, through its
Common Minimum Programme, to
strengthen federalism through devolution
of powers and finances - thr aximurm
extent possible, } urge .poi i o ake
immediate steps in this regard without
wasting any further time,

With the 73rd and the ?4th Constitu-
tion Amendments, powers kave been de-
volved on panchayats and nagas palikas.
It was felt that this transmission of powsr
to the people would make the system not
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only mofe democratic but also adminis-
tratively more efficient. 1 am sorry to
state that neither democratic functioning
nor paowers nor even finances are to be
found at the grassroot level in a large
number of villages.

Regarding national integration, I must
say that we have only gecgraphical integr-
ation but not political and emotional
integration. We are consciously or uncon-
sciously driving the nation towards disin-
tegration by ercouraging communalism,
casteism, regionalism  and  linguistic
chauvinism. To strengthen parliamentary
democracy and national integration, we
must solemnly swear today that we highly
respect religioms, castcs, regions and
languages; but we desist
communalism, casteism, regionalism
and linguistic chauvinism.

I am sorry to state that for removal of
poverty, illiteracy, unemployment and for
economic developiment of the country,
some hon. MPs in both the Houscs have
suggested redrafting of our Constitution
and shifting to the Presidential form of
Government,

that these changes will further destabilise
and weaken our parliamentary democra-
cy. | feel, Sir, that the failures during the
last 50 years are not hecause of the
defects in our Constitution or in the
system of governance but because of the
actions of the functionaries prcsxdmg over
our democratic institutions. It is high
time for all of ul, belonging to diffeent
political parties, to undertake an indepth
heart-scarching about ourselves, our com-
mitments and our efforts to bring up the

downtrodden, Are we dz'schurpng our

duties to fulfil the aspirations of the
people or are we more interested in the
wellbeing of ourselves, our friends and
relatives and our party workers only? Are
we devoti:'# murh of our time and energy
for mass problems or for individual prob-
lems of burcaucrats, industrialists, con-
tractors and businessmen? 1 feel that the
proposed second freedom struggle should
start {rom today itself as we are leaving

Yet some other friends
have advocated creation of smaller States
or autonomous States. ] honestly feel
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to our areas after this introspection. Ev-
ery one of us should go with dedication
and determination to save and strengthen
parliamentary democracy by serving the
people, for population control, for eradi-
cation of poverty, for heaith care, for
compulsory education and for cmpower-
ment of women.

People have clected us and sent us
here. We are spending morc than four
lakhs per hour on this House. They are
watching our attendance and performance
in the House through televisions. To
remove the bad message which has
alrcady gone, 1 humbly appeal to the
Leaders of all political parties to ensure
that at least half of their Members are
present in the House at any given time.

Finally, T would say all of us are very
much happy for the last five days and for
today’s decent and dignified proceedings
of the House. Let us keep up this in all
ensuing Sessions.

THE VICE-CHAIRMAN (SHRI ANIT

P.K. JOGI): Now, Kumari Nirmala
Deshpande. It is her maiden speech.
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1.00 P.M.

SHRI BRATIN SENGUPTA (West
Bengal): Hon. Vice-Chairman, Sir, thank
you for giving me this opportunity. Sir,
millions of our contrymen are deprived of
the right to shelter, the right to minimum
health services, and the right to basic
amenitics, which should be provided to
cach and every citizen by a civilized
socicty. 460 million illiterates of our
country are yet 10 enjoy the freedom of
literacy. At lcast 120 million youths of
our country arc yct 1o enjoy the freedom
of having employment.

More than 50 million poor agricultural
labourers and patriots of our country are
yet to cnjoy the frecdom of having a
minimum wage and a legislatiun in this
rcgard. Millions of teen-agers are yet to
cnjoy the freedom of having a proper
cultural cnteriainment, sporis
-.(Interruptions)...
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SHRI BRATIN SENGUPTA: We
have lost a golden opportunity of 50 long
years to do anything very concrete for the

,vast sections of our people. All of us

must agrec that all these things cannot be
done in one day or even in a few years.
But, the entire dircction has not been
very implicit and, most importantly, there
have been many promises from different
authorities and eminent personalities in
different documents in the last 50 years.
May | humbly suggest: Can't our CrPC
be suitably so amended that making a
false promise befure the nation, as has
been done on man; occasions, attracts a
criminal oftence in our country? We have
yet to enjoy the right to education, the
right to shelter, the right to health, the
right to work, the right to proper
entertainmeat, the right to sports and
games. But, many people in our society
seem to enjoy the right to corruption. It
took 50 years o start an introspection
how pofiticians have amassed wealth
disproporticaate to their carnings. Now,
an introspection has started bow 2
politician who did net have a sigaificant
porticn of income before joining politics,
has become a rich man, has become a
millionaire after joining politics. It is
good that introspection has started
rcgarding politicians. But, cven after 50
ycars, 1 am constrained to say, an
introspection has not started as how the
big industrialists, the big business houses
of this country could maultiply their
wealth a hundred times, a thousand
times, tcn thousand times and somc
people even more than that. They must
be having some legul portion of their
income. But don't any of them, who have
multiplied their wealth to astropomical
figures, have any portion of tllegitimate
income in their custody? Why is it taking
time to start introspection regarding
many other sections of the ociety? It is
very strange. I fcel, introspection: is also
necessary regarding a concrete action
plan to fight out the evil of corruption.
Some Commission at some point of time,
many days back, seemed to huve
recommended “Denominations of Indian
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currency should not be higher than
Rs. 10 i order to prevent corruption™. |
personally feel that this alone cannot
prevent oorruption because there are
many other avenues and ways of
corniption, Some people are reported to
be saying these days thst  ven
Puriamentary Questions are somctimes

I am not sy . But some kind ol a plui
should have been made. This Session
itself, this historic Session being held 1o
celebrate  the fifty yerrs of ouyr
Independence, this significant Sessivn
ftself, could have been made moie
sttractive and a more effeciive onv—v¢
coyld have planned it that way~to rzelly
attract the attention of, and inspire, vur
children, teenagers, -the ot h, of :he
country, by preparing a time-bound
action plan regarding the agenda for the
nation, to takcle the buming issues
before the nation, in the comicg ffty
years.

Sit, 1 wouw! ke just cne o D
minutes more, with your kind permission
to pay, on behalf of my generatioca, our
respects to the glorious &nd nobl. martyr:
of Jaianwala Bagh wio faid down their
Hves in the face of tiw bratal British
tyranny. Let me pay i) respects 1o the
martyrs of the Chittapoi:z Armousy Reld;
Masterda Surya Sen and others. Let me
pay my respects to the heroic fighters of
the Jalalabad holocaust. Let me pay my
respects 10 the martyrs of the Goan
Independence—Dada Rano, the great
martyr of Goan lndependence, and
others. Let me pay my respects to
Matangini Hazea and  Kartar  Singh
Sarwa, the great martyrs of Manipur. Let
me pay my respects to the martyrs of the
Indigo-growers Rebellion; Birsa Munda
and other beroes of the Santhal Rebellion
and all other tribal rebellions that have
taken place during the entire period of

. the freedom struggle of our country.

Let respects be paid equally to the
martyrs of the Kayyur Rebellion, the
Sannyasi Rebellion and the Tebba
Rebellion and the struggle by many other
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sections of the socicty who took an active
part in the freedom struggle of our
country.

Let me pay my respects to the
martyrdom of the heroes of the
Hindustan Socialist Recpublican Army.
Let me pay my respects to the
martyrdom of Maharaja Vikramjit Singh
£ Manipur, the Defla heroes of NEFA,
and other heroes of the Maratha and
Rajput kingdoms, who fought for our
{reedom.

L=t me pay my respects to the sweet
memory of our nationsl heroes like Dr.
§.  Visveswarayya, Dr. Homi J. Bhabas,
Or. C.V. Raman, Dr. Meghnad Saha,
#charya Satyendra Bose, Pandit Ishwar
handra Vidyasagar, Raja Rammohan
ioy, Singaraveiw Cuactliar, Deshbandhu
Chittaranjai Das, and many other
heroes, many other illustrious national
heroes, of our freedom struggle whose
“ames are not ofien repeated, many of
~hoin have not even entered their names
‘. mational history.

Finally, I would make an appeal 10 the
Government and to all others concerned
that we should bring out a compilation, a
comprehensive compilation, which gives a
seal picture, which gives a real depiction,
¢f our struggle for Independence.

Thenk you, Sir.

Tgoemg (R b woh): & WAR
ST T | YW T W ORA W A %
7 Rz ¥

ot aivgr wpurt vy (Rr): A @
¥d exd WP

wvag R famwm At { A W
LR R R R
L]

wiw, wt frim AT s & vm so
=l & wi-swd w dW-W ¥ W AW
R KRR R R R
o & ® g W v b, w e w AR
rlimamicwwREd
Ty 3 W em oR R P w2 A
v R w ¥ ut §, o e et
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THE VICE-CHAIRMAN (SHRI AJIT
P.K. IOGI): Shri Kartar Singh Duggal.
This is his maiden speech. But 1 request
him to be very precisc and brief and to
restrict himself to the assurance that he
has given to me that he would speak only
for six or scven minutes. Thank you.

SHRI KARTAR SINGH DUGGAL
(Nominated): Mr. Vice-Chairman, Sir, |
am grateful to you for giving me a few
minutes to address this august House
despite severe constraint of time in the
Special Session.

Sir, I take this opportunity to congratu-
lat¢ the Prime Minister, Shri Inder
Kumar Gujral for deciding upon a panel

of nominces for this august House consis-
tent with the true spirit of the Constitu-
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tion. Hc has sprcad his nct wide and
mvited talent from various ficlds which I
hope will be of great value to this Housc.
I am also of the opinion that Shri Gujral
has been able to resist the temptation of
having a fcw non-descript talent who
might have helped him, but he opted for
talent from various ficlds which 1 think is
going to help the country a lot. Sir, there
is no denying the .ot that the Pnme
Minister, Shri Inder Kumar Gujral has o
lot of problems before him what with
corruption which is rampant an the coun-
try and cating into the witals of our
socicly, what with populaiion which con-
tinucs to grow unabated and is bursting
at the scams. Then. there s violence.
brutalisation which is witnessed in the
socicty, men, women and chiidren are
being killed like mosquitoes and flies. Sir,
he has to tackle these problems and he
wants  like-minded people. the people
who are devoted to the causes dear to
him sharc this burden. After all, what he
wants is understanding; what he wants is
harmony; what he wants is social justice.
And. who in this House does not want
this? We nced to suppost his hands.

I, as a writer, fecl that the writers’
community should be involved in it. I
am, in this context, rcminded of an
obscrvation made by erstwhile Sccrctary
of the Sahitya Academy, who retired
recently, In an interview given to the
Press, he said: Of late, there has been a
fecling of irrelevancy in so far as the
Indian writer is concerned in the body
politic of this country. The more 1 think
about i, the more I think there is a great
dcal of truth in what he said.

Sir, the circumstances have been con-
spiring in a way that we overlooked
eminent writers who were these in this
House I can somehow remember scho-
lars like Dr. Karan Singh. He is, of
course, here now, but there was a time
when he was dropped out. Then Mr. K.
Natwar Singh. He was dropped.
Mr. Rafiq Zakaria was dropped. Mrs.
Nandini Satpathy, a very sensitive Oriya
writer was dropped. 1 am giving the
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names of only those who came in touch
with me and I can claim their friendship.
They were not returned, but what hap-
pencd in the previous session was that no
one of the writers was even nominated 1n
this House with the result that there was
a complete black-out. This had resulted
in a fecling of frustration. What I feel is
that the writers' community should be
involved. They should be given a sense of
participetion. They should be invited to
take part i the Natiunal affairs

Sir. it will be a very ungrateful naton,
if at forgets the role that the wnters
plaved in this country’s freedom struggle.
Tagore. Sri Aurobinde Ghosh. Bharat,
Vallathalt, Sarojim Naids and KM
Munshi were great writers, who plaved
therr role in the freedom struggle. In this
House we had Sumiti Kumar Chatterjee,
Kaka Saheb Kalckar, Savyed Abdul
Malik from Assam. We also had Surinder
Mohanty from Onissa, Ramdhari Singh
Dinkar from Bihar, Harvanshrai Bach-
chan, Giani Gurmukh Singh Musafir,
Amrita Pritam from Pupjab and R K.
Narain from South. They were very emi-
nent people and they played their part.
Now, it is time that with thc various
problems that the country is faccd with,
we should get the participation of the
writcrs. Given them a scnse of belonging,
participation and involvement in  the
problems of the socicty so that they can
play their part. Thank you.

[The Yice Chairman (Shri Sanatan Bisi)
in the Chair]

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Shri Narendra
Pradhan—absent. Shri Surinder Kumar
Singla.

SHRI SURINDER KUMAR SINGLA
(Punjab): Sir, I am thankful to you for
giving me this opportunity to express my
views on this occasion. Sir, it is a rarc
and historical moment of pride for
Indians to celebrate the 50th year of
India’s independence. We are familiar
with the progress which has been made
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by India in the last fifty years. It is really
notcworthy. The fact of the matter is that
India has performed extremely well in all
sectors  of human activities  after
independence.  Sir, today's topic s
‘Parliamentary Democracy.” We fcel
plcasure that we are functioning under a
Parliamentary System of Democracy in
this country. The fact that has to be
taken into account is, whecther the
Parliamentary Democracy has functioncd
or has not functioned in this country
This is a serious matter which should be
considered by the Members of Parliamen:
and the legislators of the Statc
Asscmblies. The representative character
of India’s democracy, both in the State
Asscmblies as well as in Parliament, lacks
a democratic contert. The Parliamert oy
well as the State Legislatures have i
represent the people of the country. Fifty
per cent of the electorate do not
participate in the elections. Fifty per cent
of the electorate who participate in the
elections, their representatives  are
present in both the Houses of Parliament
as well as the State Legislatures. 1f you
sce the governing elite, 1 am sorry to say
that 70 per ccnt to 80 per cent of the
pcoplc are not represented in the
Government. This is happening at a time
when the country is celebrating the
fifticth year of its independence. You
have a coalition Government at thc
Centre  which is not representing the
people of India in its entirety. There are
200 MPs in this House. Out of 200 MPs,
about 100 MPs belong to the Congress
Party. About fifty MPs belong to the
CPI(M) and other parties. In fact, the
coalition Government does not represent
a majority of people. The functioning of
democracy in Parliament and the State
Legislatures has rcached a point where it
has produced a unstable and opportunist
coalition type of Government. The
unfortunate thing is that those who are
running the Government, day in and day
out say that the coalition Government is
going to stay on. The coalition mandate
is going to remain in power and jt is
likely to be repeated. Is it possibie to
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accept this version? Yes, it is. A party of
once MP or two MP or ten MPs would
definitely want a coalition kind of a sct
up to repeat. You cannot expect of them
to say that the majority party should rule
the country.

Sir, the tragedy is that this Coalition-
mandate has produced the worst kind of
the Government in the country, it is not
functioning, and the whole Indian State
and socicty is subjected to the Common
Minimum Programme. The Common
Minimum Programme is that the Indian
pcople have to be satisfied, whether or
not they are actually satisfied, with the
Common Minimum Programme that their
Government is giving. For them, they are
chousing 1o have the maximum power.
And oniy the other day, I heard onc
compeneii, one  constituent  of the
Coalition saying that we are under-
represented, we would like to have more
Ministers in the Cabinet and the Cabinct
& going to change! That is the “respect”
that the Coalition-mandate is giving to
the countrymen; that is the
representation, the democracy that the
country is going to have through this kind
of a Coalition. People are watching all
over the country. Sir in this kind of a
scenario, 1 have a few suggestions to
make. One is let there be compulsory
voting. ¥ know that there are problems of
compuisory voting. Once you have issued
an identity card to all the citizens of
India, there would not be a major
problem of enforcing compulsory voting.
If you want to have a total representative
character of democracy, there is a
possibility that some people would not
like to vote at all. They would not like to
vote in the sense that probably, they
would not believe the system to be right
or probably they do not approve any
candidates and any party. Then let
there be a provision for a negative
voting, as is happening in many other
societies in the world where they are
having compulsory voting but also with a
right of negative vote, that, you can
ensurc greater representation. Greater
representations are coming and are being



57 Discussion on

reflected. Sir, I would like to remind that
the  Constitution has framed a
parliamentary form of democracy. Sir,
this Draft Committee, which is popularly
known as a Drafting Committee, was, in
fact, a Scrutiny Committee under Dr,
Ambedkar. In that Scrutiny Commitiee
there were nine Members and only one
out of the total nine Members was a
freedom fighter and all the other eight
were non-freedom fighters! Sir, to your
surprise, i 1 reveal further, four
Members of that Scrutingy Committee had
always been in Europe; they did not
deliberate, they did not really participate
in the Scrutiny Committee’s proceedings.
When this matter came, the “draft” was
ready. The “draft” came to the
Constituent Assembly, and 1 remembe:,
Sir, that very few people—1! repeat “very
few people”—supported that
Constitution! Very few people supported
it, but in a hkurry, Pt Jawaharlal Nchru
said, “This 18 a3 transition Consttution, |
can't and the Constituent Assembly can’t
bind new generations of India through
this Constitution.” Sir, Pt. Jawaharlal
Nehru, the then Prime Minister, assured
the Constituent Assembly and said,
*“There is always a nced for a new
Constitution; systems are changing so
fast, new changes are coming up that
there is a need to have a new Consfituent
Assembly,” may be; convert  the
present  Parliament into % new
Constituent  Asscmbly to  look into
whether the parliamentary system in
which you function, has produced this
kind of a result. Sir; the result is obvious,
in 3947 you had a national vote, but it is
usfortunate that today whar we have in
this country is a  “caste-voie,” a
“comamunal vote,” a vote in terms of
areas, say, an area vole, a ‘‘regional
vote.” 1t 1 a shame that there is no
“national voie” today. Is it not 2 crime
that the Constitution or the parliamentary
system of India has functioned in the way
that po nationalism is going 1o be left
over? Sir, if, under the kind of system,
the electoral system that we have, in a
constituency, it suits me to declare my
caste—and they are a majority—if | can
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casily get elected, why shouldn’t 1 do
this? So, the kind of system that we have
in this country only strengthens,
perpetuates the casteist forces, the
communal forces, the regional forces of
narrower loyalities to India. Values to

India cannot be narrated. Sir. is this
Parliament, which is a product of these

forces of electoral system, functioning? It
is not. Everyday the Parliament is
becoming most irrelevant. 1 am here for
the last five years. 1 know how
Parliamentary authority, which is the
final redressal authority, the final power
of the people of India, has been flouted
and how the Executive part is not
bothered about it. Sir, for example, you
sce how.we conduct a debate in the
House. For example, Sir, the Question
Hour was designed so that you can test
whether the policy is correct or not
correct. It is the ground reality. 1 would
like to ask the hon. House whether at
any time a Question Hour debate could
really result in changing a policy. No.
Similarly, Sir, in the. legislative business
in the House, legislations are passed by
the Parliament binding Indians for
centuries to come without debating on
the legislative aspects of the legislation.
But people come here, make political
propaganda speeches according to the
party position and the tragedy is that
people of this country suffer. The recent
example, that 1 would like to give you is
about the Delhi Rent Control Act. Sir, in
both the House of Parliament, the Dethi
Rent Control Act was passed with a voice
vote and without discussion. There was
no debate. What happened was, when
people’s pressure was built in Delhi, they
came for discussion again. Is that the way
the legislature should function; legislating
on the issues which is only making
Indians to be very litigant than anything
else? Is this the way Parliament should
function? The Parliament is becoming
irrelevant. 1 am here for the last five
years. | do participate in a lot of debates.
I don't remember whether those views
which were expressed have really become
a policy input. No. The Parliament is not
really performing the role of a policy
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formulator. The Parliament s not
performing the role of shaping a policy.
The policy document approved by the
Cabinct is preparcd by the burcaucrats.
This is the function of a legislature. The
tragedy is  the roles are reversed.
Parliament Members arc simply
interested  in sceming  a lot of
burcaucratic  reshuffle,  somebody s
interested in changing onc  office  to
another and the real role is hijacked by
the burcaucracy. Sir, the bureaucracy in
the country still has a colonial mindsct...
My scnior collcague, Mr. Gadgil has very
well told you how the burcacuracy with a
colonial mindsct has functioned. Sir,
many other people like Shri Ram Gopal
narrated storics of burcaucratic lessons 10
Members of Parliament. 1 am  not
entering into that dcbate. What [ am
saying is, the burcaucracy, thc way it
functions—I will give you a small
cxample...

Jaarwy (M wA faf|): Fd-ad
3m wrafen Wl o AR TR @ A
e i

SHRI SURINDER KUMAR
SINGLA: Being. a Member of PAC, 1
want to tell you an interesting aspect.
The Tea Board is constituted for the
promotion of tea all over the world.
Now this Tea Board was constituted and
centres are opened up in five centres like
Australia, Sidney, London, New York
and other places. Sir, to your surprise it
was discussed in our Committee, the
PAC that there is a sale of Rs. 40,000 in
Londop-  and the expenditure is
1,80,08:000. You find another sale is Rs.
65,000 only in New York and the 1AS
officer who is looking after this is costing
the exchequer 1o the tune of Rs. 2 crores.
What is happening is that it is the
bureaucracy which is doing all this. Is the
burcaucracy really helping the people of
India? My whole pomt is ihat this
colomial mindset has to change. But it is
pot ehanging. 1 think we require a
thorough debate on whether there is a
negd to change the Constitution. My firm
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belief is that if you want to really
produce results...(Interruptions)...

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): This was the first
point you made. It is no use repeating
the same thing. You have already taken
more than ten minutes.

SHRI SURINDER KUMAR
SINGLA: No, Sir. I have taken only five
minutes.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): You started at 1.25
p.m. It is 1.42 p.m. Think for yourself.

SHRI SURINDER KUMAR
SINGLA: Sir, I want five minutes more.
1 will conclude.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): 1 cannot give you any
more time. You have made 4-5 points
which are very vital,

SHRI SURINDER
SINGLA: Omly 2-3 minutes.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Please conclude.

SHRI SURINDER KUMAR
SINGLA: I am concluding, Sir.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Please conclude
immediately.

SHRI SURINDER . KUMAR
SINGLA: I am concluding, Sir. Whatever
is left in terms of functional and
representative  character of India’s
parliamentary . democracy is being
destroyed now. A fine balance was
created by our Constitution between the
Executive, the Judiciary and the
Legislature. Now, with the kind of
irrelevant Parliament that we have which
lacks authority and which is normally
embroiled in petty quarrels, the Judiciary
is taking upon itself the responsibility of
deciding the fumstions of our Parliament.
The role of Pallament is being hijacked
by the Judiciaty through its despotism

THE VICE-CHAIRMAN {SHRI
SANATAN BISI): You have already

KUMAR
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made those points. What more do you
have to say? Please take your seat. You
have taken more time than you are
allowed to take.

SHRI SURINDER KUMAR
SINGLA: Sir, if you disrupt me like
this...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
SANATAN BISI ): Nobody is disrupting
your speech. Don't say like that. You
have already covered five areas and they
are very vital areas. How many more
points do you have?

DR. JAGANNATH MISHRA (Bihar):
Sixth and seventh.

THE  VICE-CHAIRMAN  SHRI
SANATAN BISI): We cannot give you
more time, Please conclude.

SHRI SURINDER KUMAR
SINGLA.: Sir, there has to be a serious
sttempt by this Pacliament to bring forth
some legislation on the issue of a PIL
which not only asserts the rights of the
Government but also the rights of
Parisment and for setting s judicial
agenda of its own to decide what it has to
do and what it has not to do. In fact, the
PIL, which is really beyond the
Constitution, is not well defined. It
depends upon the Judiciary to say
whether a particular PIL is admissible or
not admissible. This has dangerous
portents for the functioning of India’s
democracy.

The last point I would like to make is
that if you want democracy to survive in
India, it has to be a growing nation,
moving ahead and really meeting the
aspirations of the vast majority of the
Indians, particularly those ia the rural
aress. For that, India has to have the
most representative character. Let there
be a democracy which assures every one
of his rights. The fact of the matter is
that democracy is just not there. My
slogan is: Let there be more democracy,
less Government and more governance.
If vou have this. you will find the Indians
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satisfying. The way we are functioning is
not at all satisfactory. The nexus between
politicians and criminals is there.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Mr. Singla, I cannot
give you more time. Please, you have to
conclude.

SHRI SURIDER KUMAR SINGLA:
Lastly, 1 would like to say that if we have
to move towards the goal of prosperity
for all its citizens, then we have to adopt
the Presidential form of Government.

My second suggestion is that we have
1o seriously think about reorganisation of
our States. What we have observed is
that most of the States have actually
taken-off towards achieving greater
growth-rates and greater social justice. If
you look around, you will find that the
States in the western India and the States
in the southern India, as also a few States
in the northern India, have been able to
do so. But there are three States mainly,
which are blocking the progress of the
entire country and those are Uttar
Pradesh, Bihar—Jagannath Mishraji’s
State—and Madhya Pradesh. For
example, if there had been some kind of a
reorganisation of the State of Uttar
Pradesh, the western U.P. forming one
Statc and the other areas forming other
States we would have scen greater
growth in U.P. and it would also have
been a more controllable State. So, it is
timesfor instrospection today. We should
appoint a  States’ Reorganisation
Commission or we should have some
other mechanism 3o that our States can
become more manageable omes.

Sir, 1 come from the State of Punjab
and ] can tell you that after
reorganisation both, Haryana and
Punjab, have progressed faster. Even the
State of Himachal Pradesh has gained
tremendously from this reorganisation.
So, if you have a State with & population
of something like three to four million, it
is a manageable one. Even a State with
thirty or forty million population is a
manageable one. Bt it is impossible to
manage a State which has a population of
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something like 150 million. A smaller
State can inject emergy in its political
leadership and its bureaucracy is casily
controllable.

Lastly, I would like to say that the
village units, which are totally neglected
today, have also to be attened to. Thank
you very much.

Mt dwa Pem  (Tevy): ITUwaE
wien, w Y W 3, W Pahs
FAE R R AN W AW R}, W g
wa st {1 oW W P dwm S
Prex §1 90 v gt ol 6 RA e Bl
R A ek % e g @, AW
walst W R wm @
Ty WeE, AEm & wee gt §
e &R i s wd
TR, 1950 R M 1995 W W% w1 & fad
| e T Yo A #) RA 1996 |
W 1997 % d R, @ A3 Wl 2 o fem
v § ) e e W AR T 5w
o F WA T | T, [EER A Y
X ¥ @ A A W & “Parliamentary

democracy has become a struggle for
power”. R W% B 13 3@, 199%6 ®

= N T e sk e ¥ R wgw
W ® o R W o TR g T
o Wy Wi w9 WO
afrrn W | X kg & Y 3w = wen
W, 11 3 W o A, By e o
a v § e A i W WA W
o w g, vawd W W w § Wi ww
AR P ) Frerm R R e W o
w7 ¥ A v fe wd A o ol
s 3 9 Yw R W YRR P el
t ¥ 3 o oo §) T, R
S v W § ol = A,
aafrrm w8, W W W o aficl
wey, oi-Pva w www e 4 O
afeq A% FHW I TW < ¥ wodE W@
a9d ¥ o § ok W st = R e
awia @ § af sl wedw A
ey, g W S v § ol e
% e o §, A g , o e 4, e
feraen §1 o v foem @ s A o Fdam
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7 s ad 33 & fog Feermn § @ R
g oo § f5 w frer @ i 3 Pdw R
a ) = g 37 faa 3w A of @ ol me
8 fm e A g am ¥ e} wER
wo ¥ form dw v X WA
el &, wrr ¥, W o v g 4, 3w
MW fme W 9 v weeg, R
e W friwE @ R o X B I
33 9@ W R OGP WA § o
fv @ Y fegen F of W W ew 4,
wow oyt ok i—

“Here in this blessd land, the foundation,
the backbone, the life centre is the relig-
ion and religion aione.”

W in ¥ w W § e oud P @ IR
My @ % WA s Y R DA
o fx ™ T 0 IR B W @
F F R ITH Am fw @ IR o IR
g% v § = W o @ o T e
T Y IR VR O T T G W T
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TRty o werER SR e gt @ o 3
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ot frood R Al oan Y, @ O e g,
R vdfs B v ooy A 8 ow oad
wmAmmiI T RA I
o w fm g o @ wm e, ag ue
qu veh 7€ 3, wi f frga W wm A A
a8 o g vgfa W 3, u% g ud o gl
g} ey, vl e e a3
aRv & o w b W e g A
qun ¥ pERR oRea ¥ s s oW
B ot gl v & @ o' & oA
T & wmm § R el g
s 3w o B gEm W
o e, ol & @ uee ¥ I e e
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gt dern d e ¥ ds wa &
showed T o T & o gfiem AT %
fem s won w3, a sl A
2= b oy ¥ frm W v
o waERe 3 A A R sfvan 8 g
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gafer 6 em wofE qEena ¢ o, WA
@ Yo F TR W, W i A W
amg @ st 3wk aw ud frdsa s
arfara @ www Sl o wlew, ¥
7 3 ugd W EA WE T 1| G
WA F WY A T GUH WG W T aga
Ien foafad d g A & g
EL O SIT A P
FeqEE o fud e o b W
sgeE fom, dg, d ol wa @ R
TEA, T8 WA ¥ oW aww 9 @ @ s
ww am P st fe w9 ge i
1 wa mgatd B oA ard X A i W
B wa o b dfem www faw W 99}
o ¥ IR & smuewd ¥ e wg T R,
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e ¢ B seqweE o fow wee R )3
s ffee 88 @ @ b S R ER
oy R W o W e R TR e
syeqiers a1 § an fon ffen ol &R @ o™
L w ow e ol AR ) wem,
oo & @ A0 Rw a5 seadee
TR BRI e g R e
ag Tom s X X e B anek wam R W
fra A e § 6 YW 3 % @ g
s seadmE w e o ¢ W R W
fq fom W YW AW & om A W I
s frem ik o o afeen e
afey W 7% 78 IR ol wwedl ¥ W W
wia R E A w s w ta W o
e R W 6 el | W e e { e
Gl e @ I W, T WL & e
Rerienl s mtw
wWr AT A WA R W
R o] A W T o wm wh b
wwm 3w ¥ & TR e @ § e
qErd @ & A o WA § 3 e W
= oum ¥ fek wm wite WA % B
wETE o A A w0 F W R - R
Ay § R Ty wr Ry o & o T e
w2 oWy ¥ TR o WY dwm §) fR
e W 8 S A g B b
A dwda fed off o v g ¥ W wmw
dwda X am g & B of & wwE stfew,
w  frern e i qarTe Wi ode ax
a5 & R WhE FE e A

e v foey mn ) e e e
e ofem wora vl frog ax frercla R
L4

SHRI KHAN GUFRAN ZAHIDI
(Uttar Pradesh): A point of order.

M dou freaw: w fime) TR 9w
aNd v agd W ¥

N T R WRd: { o e o
® WE T TR A IR IR o
(vmauR) W W A W) AR O wem
fa ¥ (smEEA)

yrawmay (st g faf@): s O
¥ wgw Fregm o dfsu
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A w g wfd: A o ¥ fade
am R
srawray (@ wama fafw): few S

w fe dfsu s gy

dimwm:ﬂﬁ?ﬂzmml
ATE) A e @ & 4 ocom
THfd ¥ W §T W w0 (EEEw)

vy (" fafq): o«
A A R W e T R R RO
. (¥EUT) Take my permission first.
(Interruptions) You can raise your paint
but first you have to take my permission.
Do not stand up. (Interruptions)

SHRI KHAN GUFRAN ZAHIDI: I

am sceking your permission. (Interrup-
tions} He is vitiating the atmosphere. He
is viliating the discussion of five days,

THE VICECHAIRMAN  (SHRI
SANATAN BISI): Plcasc take your seat.
(Interruptions) 1 will allow you. 363 3m
® W W & wo wome i

(vmmgm) B oRm & W wed
aiﬁ g P @ A8 o A9 IR T A
=

SHRI KMAN GUFRAN ZAHIDI: He
is speakiag sbout samvidhan. (Internip-
tions)

) Yxn Premn: dwm, ofawa @ W e A
fn gan § . (ommEm)

Imwag (A A fafw): sm o
den ¥ . (mEum)

#) dorn Freaw: dfem o) g 44 R
ferm xau .

wawmay (f wa fafh): omos3
w3 ok foe W @R AW IM AR A
R ¢S T8 FM When | am control-
ling the House, why do you speak? {in-
terruptions) 1 am herc to protect. (Inter-
ruptions) ¥ @l 38 W § ... (wEAA) AN
7 a8 vent v afm . (wEee) 1 am
in the  Chair. Please go shead, Mr.
Nirupem.,

)
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g (f woa fafm): @ i
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! dgw waw
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ol o s oaw W om ol g, B
fRgem o 3 g s @ fed
qoemA T FE T R Qe T
aed Tl o @ R gre § 3 el
@ weE @ W W L. (sree)

oy (s Trm BR): ke |
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ot vy Fwam: @ R wa w G
P owd @ owo 5 va @ wpn vam o
P sk wwafusm = %)

Imarey (ot wEa fafa): @ @ o
da e

8 dom frean: oge, § 3@ 5 W an
@ RE T § wd-fdeE., (sraee)
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A a3 @ kU . (smaum) a9 it #n
FA WES &1

i dog fremm v oW 8 R e
Frasen = far @ s @ ... (=aem)

The Vice-Chairman (Shri Santan Bisi):
That you bave told...(Interuption)

oft ¥ag fream: 39 5 79 WA W @
@ v oFw B ow W (3Eaed)

Jravmay (oh wama fafa): 98-8, 3¢
@9 & oM A o € sew am Rdl F W
& ¥

s v freum: qowy wem 8§ @ A
aftei 3 e v offal #@ SRn @ 3
af¥d 7 wew } gfem T R smen F ww
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wm @ § & R ot ww # aw 3w B
g
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... (EHEEm)

M owm fem: 2 R s W
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smvway (3 wma fw): s si
o owEm wE B osm owde w afew
...(wrEnr)

s o Pream. @ 3w whw g
Ao W R D RO o
of-Frtga R A v Fm ) aad wd
tam oaon ¥ vy R we ¥ @R @
svefes @ & fem www @ gl A
g I 0 fem T F R oafe
qat % ug o ¥ B IOW ) I W
0 & Hfem w9 TRE R R I
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1947 % TG Fw A g & A T @, AR
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e O & R T 81 3 Rl s
gfey, 3V frfm duwe wfg) yafog safm
wd el TEE SRR wE T R ) e
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¥ & F agm & 9 RER e S S
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N ANeW @ W W omaw W SHE
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a1 oh v ) when, ¥y wE w A e
? fr e Wk A A B 3R e A &,
AN 39 e W T T ¥ A R e A
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3 a R g R 9y . (HEEW)

ot R PR il du a s sk
v .. ()

st v P W, swar B fred
B w1 W & L. (SmEEm)

Fawmay (R v ffa): s
arig 3% Al w7

R B e Rl W, 3 45 fwa SR
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W W R A W W awe AW
... (wwam)

IRy (sh aed fafw): s =
®) L ... (ewem)

SHRI KHAN GUFRAN ZAHIDI: Sir.
he has spoken on the second day and
now hc is speaking on democracy.

ot dum Fream: F @ a4
.. (ST

raareay (W v fife): s @
od @ aw § ... ()

ot dore Pream: w @ GEERR W den
w vgd ok e wOH o o e &
i

wRurwy (R AR fafla): @ g A
¥, (wawA) W R, ., (wmEar)
wWow W hoa A ow fo gen
w..(waaR) 4 dw w { B w i W@
wu fro wftg, P fem sl v e W
o w8 T don, ¥ 3 Ao w o T Fn,
s vaem T8 1, 9 T W 5 W dmr
offfade ®)...(Wa9A) Thesc arc the
absolute truths. All Members are amen-
able to all these things...(Interruptions)...
What more did you want to say?...(Inter-
ruptions)...

st am e Wi o w Afem &
@ T .. (EWEHA)

Iy (sh wARa fafw): § oo
wn, et W W owEg T sk we
... (omma@) o #, A FRE

st vorn freaw: mica, w0 R ¥ @ A
w7 b (aam)

ey (s TR fafl): -,
M @ A a@ W A
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® o SR foran @ wfe ) g 9 am o
frw dm w0 o e = ol Prdwa
difaa. .. (SEsA)
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srawray (A g fafl): oW g @
@ T oW W AN feed W @em
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& @ v B oSN W ww e
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A e wRGs 43 e, @ Ty

M das frewa: 39 B R g g ¥
Powe T, dag AfF W 2 R @ Gl
t ok Tm v W am d figa, fig woh
sh w Ggh ® Pe R A { figm @
qfaan (3 W oge @ W W Ef)
@ 2w A ggam wmgn b s B frw
aEn | W % a W e

ey (ol WA Raf): w9 oW
W R T

st v frean: gu SR B0 A

e (v fafl): ey 3
FEE X

st vera Prewa: wEew, § ST wOgW
A i ¥ wEen i A om W ww R W@
{1 o, TR Wy 1947 A

SHR] KHAN GUFRAN ZAHIDI: He
has been speaking for a long time and he
is being allowed...(/nterruptions)...

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): No, no, he is not
allowed. We arc objecting him...(Inter-
ruptions).. He js concluding.

A om P AFEE R W@ LA
hried e gl AR A A R W
g

sy (f wea fafl): swoEw
Tl &)
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DR. ALLADI P. RAJKUMAR
(Andhra Pradesh): Sir, We are in the
midst of the Golden Jubilee year of our
Independence. It is indeed the Golden
Jubulee of our democracy. At this
juncture it is only appropriate that an
appraisal of our polity, its operational
dynamics and some of the problem areas
is made,
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It is our good fortune that when we
emerged independent, we had the benefit
of a galaxy of outstanding leaders who
were fully conscious of the enormity of
the tasks before them and who were
cqually definitive about the path we
should chart out for ourselves. I pay
tributes to all Members of the
Constituent Assembly. Their painstaking
efforts provided India with the basic legal
and cthical framework for progress and
development.

As it has emerged, the Constitution
incorporates some of the salient features
of the British, Irish, French, South
African and American Constitutions
while at the same time displaying a
distinctive Indian approach based on its
cthos and values.

Our Constitution is not merely a
political document which provides the
framework and institutions for democratic
governancc—our Parkiament, the
Executive and the Judiciary. It provides a
framework for the ecomomic and social
cmancipation of society and particularly
the poor, the under-privileged and the
down-trodden.

If I am permitied to be very precise,
the core of the commitment to a social
revolution lies in Parts 111 and IV of the
Constitution, in the Fundamental Rights
uttdsg.the . Directive Principles of State
Policy. As has been aptly described,
these are the comscience of the
constitution. It is of profound import that
the fundamental rights are enforceable by
the courts of law. Article 32 of the
Constitution guarantees  the
implementation of these rights. This, to
my imind, is a very crucial safeguard

inst cxcesses by the executive
authority and, therefore, casts a very
heavy responsibility on our judiciary, a
vital pillar of our democratic structure, to
ensure tha! the fundamental human rights
and-freedoms are guaranteed. It has been
proved beyond doubt that “the working
of a Constitution does not depend wholly
upon the nature of the constitution. The
factor on which the working of the organs
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of the State depends is the people and
the political parties they set up as their
instruments to carry out their wishes and
their politics.”

If we look at the nations around us, we
can rightly be proud of our resilient and
living Constitution which has adapted
over itime to changing circumstances,
needs |and requirements. Indeed, it has
become a model for Constitutions in
other countries.

A very important feature of our
Constitution enshrined in Art. 1 is that
India is a Union of States. Indeed, ours is
a unique system of federation with a
manifest unitary character. It is a
cooperative federalism whereby there is a
harmonious interaction and relationship
between the Union and the States and
among the States for the common good.
There have, however, been persistent
demands from several quarters for more
autonomy to the States, especially
financial  autonomy or financial
devolution. Those oppposed to this view
hold that a strong bias in favour of the
Union is essential if we are to preserve
and protect the unity and integrity of the
country. In this context, it is pertinent to
observe that the use and alleged misuse
or abuse of Art, 356 of the Constitution
came in for scathing attack as also the
role of several Govermors in political
crises-situations or even in fomenting
such crises.

It is heartening to observe that the
Centre has been alive to the changing
demands of the situations and exigencics
of times, though the States at times feel
that it is not doing cnough to harmonise
the situation.

In the actual operation of the
democratic set-up I wish to highlight that
clections arc in a sense the barometer of
democracy and political parties and
contestants the lifeline of elections. It is
through the conduct of elections that the
principles of consent and representation
are articulated and realised. As very aptly
said, eclections  periodically  accord
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legitimacy to the political system. In such
a scenario, it appears rather imperative
that the electors exercise their right to
vote in a free, fair and transparent
manner. And holding of such clections
periodically becomes a sine qua non of
democracy.

I would wish to highlight before this
august House that the successful conduct
of eleven general elections to the Lok
Sabha and many morc to the State
legislatures and other representative
bodies has proved beyond doubt the
inherent democratic cthos of the Indian
electorate.

1 come to another distinctive feature of
the Indian political system, namely, the
multiplicity of political parties and
groups. The multiparty system of the
carly years with a predominant single
party soon gave way to genuine political
plurality in the wake of the changing
political climate and cquations. There has
also been an awakening of the regional
aspirations on regional, linguistic and
cultural lines and this has led to the
emergence of new political groupings.

In such a scenario, what is striking in
the series of developments in the past few
years is a realignment of political forces.
Simultaneously, these development have
thrown up a host of other factors
too—the possibility of hung Parliaments,
the constitutional predicament the
President finds himself in the emerging
situations, the perspectives of regional
parties who join the coalition at the
Centre, political instability and its impact
on national development and the nation’s
unity and integrity. A section of political
opinion, concerned at recent
developments, has even suggested the
need for a national government at the
Centre.

In recent times, particularly, there has
been a widespread concern over the
direction our political system is taking.
Citizens of the country have been
alarmed at the increasingly large number
of reports appearing regularly on the
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alleged criminalisation of politics and lack
of probity among the political leadership.

Political leaders themselves are feeling
distressed at the turn of events and have
effectively voiced the need to cleanse the
system of undesirable eclements. If we
look at the situation as it exists today,
cleansing politics necessarily entails
cleansing  electoral  process too.
Comprehensive electoral reforms are
advocated as one option. Transparency in
all sections of the Government is also
advocated by many as a way of clearing
many suspicions. Therefore, right to
information is being advocated and
demanded vociferously.

In the end, 1 would appeal to all
scctions of the Housc to join hands to
strengthen the democratic process and
achieve the dreams and visions of our
founding fathers.

Thank you, Mr. Vice-Chairman, for
giving me this opportunity.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Shri Y.P.
Duraisamy—not present. Shri  Sharief-
Ud-Din Sharig—not present. Shri Suresh
Keswani. k

SHRI SURESH A. KESWANI
(Maharashtra): Mr. Vice-Chairman Sir,
thank you for giving me this opportunity
to speak on this intcresting subject.

This has bcen a very interesting debate
during the past onc week. I have heard
so many speakers both here in the Rajya
Sabha and on TV and have also read the
synopsis of the speeches dclivered. 1 also
visisted the Rajya Sabha gallery in the
Lok Sabha and hcard some interesting
speeches.

My impression is that most of us here
and in the Lok Sabha are conscious of
the state of affairs of the country both at
the State’s level as also at the national
level. Most of us are not satisfied with
what we are seeing and experiencing
today at the end of 5 y=ars of independ-
ence and our experiment with parliamen-
tary dcmocracy. So, many of us arc
disillusioned and 1 wonder whether some
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of us look likq\childrcn who build statues
of snow and weep to see them melt.

At the cnd of fifty years, it would have
been incredible if we had not halted to
ponder over our losscs and gains and
examinced and re-cxamincd whether we
had chosen a correct delivery system for
ourselves, or was there a possibility that
there was a mis-match between the deliv-
cry system choscn by our founding
fathers and oursclves and our real re-
quircment.

The objective of Dr. Babasahch Am-
bedkar and his worthy collcagues in the
Constituent Assembly was cicarly to build
a free welfare state which could sccure
distributive  justice for all. They had
marathon debates at the end of which we
gave oursclves a Coastitution. Before we
could complete fifty ycars of the Con-
stitution, we have cffective ncarly eighty
amendments. There is alrcady a serious
3.00 p.m.
debate going on whether we need some
more amendments which could assure or
ensure stability of the Union Government
which has experienced instability whenev-
er there has not been a majority gained
by any singlc political party. We have
cxperimented with coalitions on two car-
lier occasions, but nonc of us scems
satisficd.

Our Constitution, though marginally
modificd by thesc amcndments, still re-
tains its basic character and structure
intact, primarly because the checks and
balances cxpercisc by three wings in
which our founding fathers had distri-
buted and separated the power, namely,
the Legislature, the Executive and the
Judiciary. How have these three wings
performed? How have they conducted
themscives during the last S0 years is
Isomell’:ing which is open to the public
seurtiny.

In this House, we will have to first
examine how did the legislature of which
we all of us here are Members and its
progeny ‘the execulive’ behave before we
talk about the judiciary. To my mind, the
litmus test of the legislature lies in finding
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our how decently and correctly did the
political parties deal with the dissent. Did
they try to humilinte and crush the dis-
scnt? Did they redicule or discredit the
disscat or did they exhibit a spirit of
healthy respect and sense of accommoda-
tion and appreciation of dissenling opin-
ions? Did they use all kinds of the mcans
to gag the opponents and injure the
political adversarics or did the political
partics help to build healthy traditions,
respecting all shades of dissenting opin-
ions? I would leave it to the Members to
decide how has been our conduct. So
much has been said in both the Houses of
Parliament on what has transpired.

The second test lies in finding out how
did we deal with minoritics and less
developed classes. Did we scourc seal
justice for all without the differences of
classes, castes, rcligions, creeds or sexes?
Were we providing extra support to the
underprivileged scctions? If we had done
that, would there have been necd for
these changes or would there have been
so much of outcry from cconomically
backward classcs? The third test would
be by finding out whether we supported
the merit while building the political
partics or did we pack them with dumb
followers and oportunists and have the
political partics acted as an instrument
for socia} awakening and did these partics
imbibe and inculcate the sense of valucs
in the socicty?

Similarly, for the cxccutive wing, the
test would be, did the governments
gavern wiscly or govern at all, or was
their time lost in political - trivialities
leaving the governance to bureaucrats?
Did their Governments sccure social and
distributive justice for all or were we
being guided by the burcaucrats in this
respect  also? Did the Governments
manage the scarce resources of this poor
nation wiscly and directed the public
savings in gcnuinely productive arcas or
have they been ‘the dveam merchants’
pesennially keeping thele sudiences busy
with promises? Did they give us an open
and hopest administration or did they
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cxpress their  helplessness? Did  they
manage the law and order machincry to
strengthen the confidence of the people
in their Government or was the fear of
the unknown allowed to be lurking in
cvery strect or cvery walk of ife?
Similarly, judiciary will have to be
cxamincd before our enquiry is complete.
The Keshavauand Bharti case stands out
as a milestone wnder which the busic
structure theory was enshrined by the
judiciary which sought to control the
powers of the Parlisment to cffect the
amendments to the Constitution, The
purposce of iy submission today is aot to
commence a debate on whether judiciary
was right or wrong or whether they had
the power to limit the functions of the
Parliament. This will have to be done on
some other occassion. The short point
that cmerges is that we need to caquire
whether  the three  wings, legislature,
exccutive and judiciary, have cnshrined
the dictum that nobody gives you power
and you will have to grab it? have they
knowingly or otherwisc cstablishcd the
principle of "fR # &d, W N W "
Do we us a nation realise the
conscquences that can flow from such an
cventuality? Can we stop people from
concluding that much of the mess that we
see around ourselves may have originated
from the manner in which the executive,
the legistature and now the judiciary may
have conducted themsclves? Can anyone
seriously refute the charge that the
suffering caused by the pulls and counter
pulls on the delivery“system have been so
cnoromous that the¢ Parliamentary
democracy has failed to deliver to this
country all that was in the minds of the
founding fathers? Therefore, the charge
that there is a mismatch between the
delivery system and the people and their
aspirations cannot be possibly refuted.
What is the future of parliamentary
democracy? We have held elections on
cleven occasions. There does not appear
1o be a great enthusiasm to go for the
twelfth one because everyome has
apprehensions. Everyone is wating for a
better climate. We had three Prime
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Ministers in one and-a-half ycars, two
from Rajya Sabha, who had no support
of the public mandate. The ruling group
of parties had not sought the public
mandate as a coalition. The Government
of today is the creation of an
apportunistic alliance of various political
parties who have agreed fo a common
minimum programme. This goverament is
there by default because no  political
party has the courage 1o force the
clection just yet. All arc waiting for each
other. The interests of the poorest of the
poor are, in thc mcantime, being
sacrificed.  Half a  dozen  State
Governments have forfeited their right to
remain in the office for the reasons that
arc so well known and so obvious that
yet everyone is staying put holding on to
their dear chairs oblivious to the fast
deteriorating economic conditon of the
masses on the onc side and the law and
order situation on the other. The tensions
on the borders are mounting. Who has to
defend this country against cross border
tcrrorism? Who is to  protect  the
Constitution and the  parliamcntary
democracy? Docs it really have a great
deal of futurc? Is this not the time to
reconstitute  the  Constitucnt  Assembly
which can, perhaps, once again recognise
the States and make them into smaller
adminstratively convenient units with no
more than two per cent of the members
of Lok Sabha assigncd to anyone of the
Staic? Have the linguistic States not
outlived their utility? Is this also not the
time to incrcase the strength of the Lok
Sabha and the Rajya Sabha and provide
at lcast one Lok Sabha member for at
least 1.25 million people and one Rejya
Sabha member for st least 2.3 miflien
people? That mcans, there will be at least
over 300 members in the Lok Sabha snd
400 members in the Rajya Sehhe to
provide representation to the population
of close to one billion people. Unless we
are able to find a way to overcome cagte
conflicts and [.«c our elections from the
influences of religion, caste and now sex,
we are unlikely to be ablc to protect and
foster parliamentary democracy in India.
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This is the most opportunc time to also
take a cold and hard look at the global
geo-political relaties and the unfolding
scenario in and around our region. At the
same time, is this not the time to re-
examing our treatmeént of the minorities?
Have we given a rightful place to
Muslims while distributing party tickets
or even jobs to them? The Prime
Minister referred to the sufferings of
Punjabis because of partition in  his
speech from the Red Fort. Why did he
forget the suffering caused to Muslims?
He did not cven mention the suffering
caused to Sindhis who Jost their
homeland and all political rights. Sindhis
have won economic freedom in the last
fifty years by the dint of hard work. Have
they no right to political existence just
because they have no homeland? These
are the issues which we must address
before we are able to take a decision on
the futurc of democracy in India. If
democracy is going to be a delivery
system which secures for us the
distributive  justice, we will have to
seriously ponder over these issues.

Thank you, Mr. Vice-Chairmaa, Sir,
for the timc given to me,

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): Hon. Members, 1
have to inform that the Prime Minister
will be summing up the discussion at 4.30
P.M.

gﬂqﬁmﬂﬂﬁ (I} wBu): arde

TEGEE TR, N R G W AEH W
IR ® R B, T e wEER |
wad | val wolwy ¥ sawm W A wa
¥ wm Y sk = w@Esd B, AR
T % wpt ® s e Ra sk R
s R dw A R, I gl wffa
M W@ I A F{

e, IEWEY W, WE ¥ W
dw } s ok wk B g R
T § 93 ¥ o wiven war wRa @
TR X 20 FR, 1930 N TR TIE WA
Fra A ol Wi ¥ a9 w3 A @
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P, 3@ # 9 #m §—“The point of
view | will try to put as bricfly as I can.
It is this that the burcaucratic form of
Government in India should be replaced
by a Government which will bc a
Government of the people, by the people
and for the pcople. This statement of the
view of the depresscd classes, 1 am sure,
will be received with some surprisc in
certain quarters. The tie that bounds the
Depressed Classes 1o the British has been
of a unique character. The Depressed
Classes welcomed the British as their
deliverers from age long tyranny and
oppression by the orthodox Hindus. They
fought their battles against the Hindus,
the Mussaimans and the Sikhs and won
for them this grcat Empire of India. The
British on their side, assumed the role of
trustees for the depressed classes. In view
of such an intimate relationship between
the partics, this change in the attitude of
the dcpressed classes towards British
Rule in India is undoubtedly a most
momentous  phenomenon.  But  the
reasons for this change of attitude are not
far to scek. We havc not taken this
decision simply because we wish to throw
in our lot with the majority. Indecd, as
you know, there is not much love lost
between the majority and the particular
minority 1 represent. Ours is an
independent decision. We have judged of
the existing administration solcly in the
light of our own circumstances and wc
have found it wanting in some of the
most essential eclements of a good
Government. When we compare our
present position with the one which it
was our lot to bear in Indian society of
the pre-British days, we find that, instead
of marching on, we are only marking
time. Before the British, we were in the
loathsome  condition due to our
untouchability. Has the  British
Government done anything to remove it?
Before the British, we could not enter
the temple. Can we enter now? Before
the British, we were denied entry into the
police  force. Does the  British
Government admit us in the force?
Before the British, we were not allowed
1o serve in the Military. Is that career
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now open to us? To nonc of these

qQuestions, can we give an affirmative
answer.”

W, 7@ e IAER A e Al & fim
¥ fom 7 e 1930 ¥ @ s PR ey
den w1t ¥ 3 7 vEd A R @ o I
e frn) R 3 2R wEen @ o fr
sqgfen af, wwft W 39A B, Rew @
#k o Rg 330 10 W @ EEE R @
R W aE R AE T K v W
TEYA S s 9 W FR @ fEw
oy e & 3o & fag a fem v, W
W@ & A ¥ q@@m o WR-ER < Hiel
o T A A B F Al A A A
s Tify o aF T I ol
gt/ IR T 20 FE F AR W
7@ % 3, fed 3 fofiga @ 3 sRm
¢, wdiq dwm 09 o7 W} IR o @
# sfofga 1 dwm O @R swed W 3,
dam A I 7 fewa A ga R w ¥
3 ¥m B % A AW N W H
FR W ¢ WAl ¥ sgar ¥ @ d g
arim A e A ww o R 6 e
# g5 Yawa nfeeme s aEfe v =%
N ST FER ¢ 50 W W 3@ qw Y
g ¥ Y, RR oad @ W@ fiw
t—gamd, e ol Al A g
s T B A & v A s af 3 R
A T % IFE o 9 R, I v @
spgfea wfy, Sty = & @ e §, o
a ¥ sk 3 of @ ww TR F R wEm
a3 § 1 AU Sk we J W WA § 1R T
2 5 50 W oW AR aERR wf,
wafa ¥ A F f g9 9 fem o A
931 % vEeh DN A ga AFW 7 1,15,000
T T W T F IR ¥ o @ Ry g,
Mmoo A@wal &
af % W ay fem o R wE T
v ¥ o, A A w3 W TR
v s B Fe o i @ % R
Al A smem w55 A A, 42 WA
o, o ot 3 @ xR R ¥ ok T Ry
R Al % omem A o ¢f1 afw § 6
s & M A 8 3 o B =0 ¢ shgm
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® F0 o T o w Fw e
RREY, o9 wwy g e @ Al R
a9, @A fadwa #U § ww aw ol awT
TN § AW dEE weze AW
A+l § smam 2 ¥ 93 w7 vw A 4 B
A3 A o W AN VIS TR G
® W N A o A g}, o= 3
g 4 5w oM &% aEd @ R
M A F R F a H, Ao F T B
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T =% ¢ 5 T - o St 9w,
A R IR I TR T Fermed
sh wemde 7% & fof o ¥ AF &
FA ¥ 7€ o 9 gEee @ oA R
i 3 % @m) I ¥ A Gw T g A
d f 2 & e ¥ e S a% T8 g
R, % T v W {1 W ok wem A
sa ¥ ok 1@ 3 & el A 9 ol }
fr ww-dad oW @ wERE 9EA,
Tt e ol s e § smierd
FF e & A § @ oF A @
# gl 9@ o% ¥ Ty FEG @ AN W
AE ¥ FHA 7 W& o & 7 T a0
T | efem B8 enad muw  andar }
@A o & T & e Y I A = W
s 7 A T } IO e viEds
e 3k gg T VR ¥ ww 3aw @ BE
mm st 7 fa ol i frem & o
farerd s Fig R SUE YRR SEE WY
A |

st T’ WA W (I W) I
w3, & aga @ ah § ew e o qR
[ A WEW W den A R
e, § o R ¥ afEw (1) #®
M A H IR NUE wR FFE A
aar § fowi fa@ § & — ‘India, that is
Bharat, shall be a Union of States’. sk
R * o v ¥ B — ‘v sk
fon, = W W A

e, u e R 6 50 e # I ¥
T2 3@ e ey AR T ARG
3 “wra” we B dfoufa v =iz ok @
Wt HC AR ) TR T W AW wE@” B
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afg ok R A e wew A —
“vra T A Y e ¥ R e v
& iz s w4 5 @ o @ & s
B ol aft dfem ¥ G A R @ o
gem # 49 = afsn) 99 vl s
¥ 50 okl F O wga 7 9 QR A ¢
W e v ¥ e T O, @
fiomie v A g o #

W, qot A § w we wew { B
v & o Wew 3 | =R e
Prrrett 8, & 3% s ¥ @ 41 W few
TR} iy dwda Ao & so @’
3 9t vger a4, ag wg } 6 — “wErld
@ & weran safm N e w3+ =fR
R LU R IR T R
% 1 O frg S @ @l & sl
¥ o ¥ ok A ifed €, @ 7w gU FE @
A IR R A A
TR WO ¥ g o A i @ & e
R AN fER =E FEW

TRy, T Gada At & 50 9 [ B
g% ¥ 1 f9g wua we ANIE B3 O, 38 W
1 T R 8 gL @ W ok s &
g & W & oA @ W 3w 9 & W
A wa T @ YWY, qwdoww HH
am wE o @ A s I A P F 9 Am
o @ga | gn el & W o @ A1 R
W ¥ GO WA A FA W e e

20 ¥ e wond amy, wR T 3 T

g I K 50 W ¥ I Tl qw v
@ Fr e W A wondl W F v iR
& T 2y % 9 R wordl W &
aftrer o ifetda v w k) ag A S Em
My, a% qERn Feeny ol s ot @ qefR
v vaa 1 m T Swfa ) eA
o Y ) W A e W kY ®
7l Syefer W 1 g gud Sula § W
Wi & shee ¥ wiin gl 3 fa angn A
500 R 7 W & faem A ¥ R qe
o & g Al B o o g R
geR wee W Rt A [ Rawd | s #
frera amrn o areara g%  fir @ W w2
® T W ard o e R I W ogen 3

|RAJYA SABHA] Parliamentary Democracy 100

T 29 Y AT | el R gee ¥ R
RRE TR A g g b ogm At @
g doY & S warg firg 39l wwekn o fireh
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s S ) am I wHm W W
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& T fam wg @l R ey o T gl
A g wehE W W F o F
AffE wyE F, ffE = A W T F
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Fa & o R Avd dER T w1
7wl FA W oEm o S 1992-93
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1w arpfan wifs o wwh o, a @
e o R D wd ok v ¥ fed
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I 7 awh osh V1A A sl AR B
Tt} frach @ wh 4, 7 Red afy B fech
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21w, PR @ F W A}, 3o
@ A @ 36 A F W W g om
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) o g A sl fed F g e
AW Tk TR Y, W W
IraEF R F0 R wwE 4 R —
T FH B EHAEF R T —ard
304 @ ol 7 @@ s R e § e
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o, T R e ¥ 9 A T FER
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T W R 7 @ R o R
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o% wEqE T & B s A TRk & wfy
frs @® B T R R 3 P
A 3@ W ges Ry e o el Rl
o & 39 ¥, dw o s 3 wE
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R I femm R fR s e d
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We must do something. I thank you
very much for giving me the time.
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MR. CHAIRMAN: Ms.
Alva.

SHRIMATI MARGARET ALVA
(Karnataka): Sir, it has been suggested
that since the hon. Prime Minister is
going to speak now, we may not speak.

Margaret

MR. CHAIRMAN: Dr. Najma
Heptulia,
DR. (SHRIMATI) NAIMA

HEPTULLA (Maharashtra): We spoke
so much cven the mike system has failed.
Sir, 1 do not want to take much time of
the House but as required, as I was the

mover of the sesolution, under the Rules

of Procedure and Conduct Rule No. 154,
I am just making two or threc points as
the mover of the resolution.

Sincc  then, 146 Members  have
participated in the debate, spread over
six days. 1 know, if we had continucd,
the rest of the Members would have also
spoken. In the other House Mr. Speaker
said, “Anybody who wants to spcak can
lay his specch on the Table of the Housc.
It will become part of the procecdings.” 1
had requested that the Members of our
House should risc above thcir narrow
political considerations and speak for the
country's benefit and for the betterment
of the people. T must say over here that
we have watched and you have also
watched that Members of Parliament
have spoken on issues, concerning the
nation, like population, education,
environment, poverty, health and so on

and so forth, rising above their party ’

affiliations, We also appreciated the
development in  our country in
infrastructure, economy, the contribution
of our scientists and technologists and the
laudable contribution of our Armed
Forces.

Sir, 1 would like to mention only two
points here. There is a direct relation
between population and poverty. When
we speak about poverty, it means
unemployment. It is a major problem
before the country. I must say over here
that the poorest among the poor arc
women, the most uncducated among the
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uneducated are women, thc most
deprived of the deprived are women. 1
‘have been very sincerely watching and

rcading the proceedings of the House. I
found very few members addressing
themsclves to the problem of women and
to the commitment of different political
parties, which is enshrined in our
Constitution. 1 was really anguished
today, Mr. Prime Minister you are
present here, 1 know that you are
committed to the cause of women, that
not many Members spoke about the
plight of women and the commitment you

all have made voluntarily to give to-

women their rightful position” as
enshrined in our Constitution, and also
the commitment you all have made that
you will give them position in decision
and policy-making. Are women not a
part of our constituencies? Do they not
represent them? Do they not constitute
50 per cent of the population of this
country? Have they not a right to
participate in the decision making and
also a responsibility which they should
have in implementing all the decisions,

which they take with all of you? On the-

first day Mr. Speaker said, “We need a
second freedom.” Yes, we need a second
frecdom, that is, freedom from poverty,
freedom from illiteracy, freedom from
unemployment and so many other things.
I feel, we need another battle, it is not
the first, second or third, but till women
get their rightful position and till that
time we will keep on asking and will keep
on fighting, whichever way it
happens...(Interruptions)... Never
ming...(Interruptions)... We will keep on
doing it. As Parliamentarians we should
address ourselves to the important ideas
which have been postulated. I think, the
largest number of Members of Parliament
have spokem in the discussion on
Parliamentary Democracy, during the last
three days. Sixty Members spoke on it.
Sir, with an experience of 17 years in this
House, out of which 11 years in the
Chair, 1 fcel anguished that the most
important time after the Question Hour
is spent on issues which could be taken
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up at the ievel of Panchayats or Zila
Parishads or Assemblics. I know they are
important issues, but we have a three-tier
system in our country. These issues could
be discussed very easily at those places.
Parliament can not have any redressal for
such issues. Redressal of those grievances
can be done there. But somewhere there
is some mistake. Somewhere, there is
some failure on the part of the authority
concerned. That is why Members of
Parliament have to come and ask; they
have 10 comc and request the Chair; they
have to make a demand. That is why we
have the Zero Hour submissions, Special
Mentions, etc.

Sir, the important job of Parliament s
to lggislate. But how much time do we
spend on enacting legislations? 1 have
noticed that many a time, due to paucity
of time, we have not been able to even
discuss many important Bills. Many
important legislations which were going
to affect millions of people in the couniry
have been passed by voice vote in the
House. Therefore, we have to address
ourselves to this problem. I am not going
to say that the Mcmbers should come
into the Well of the House, or, they
should not come into the Well of the
House, or, they should or should not
raise slogans. That is for you ali to
decide. But I, as a Mcmber of this
House, as the Presiding Officer of this
House, feel that we should address
oursclves more to the legislative aspect,

which is the basic responsibility of
Parliament.

A lot is being said about thc
criminalisation of  politics, or,

politicisation of crime — whichever way
you put it. A glass is half-full, or, it is
half-empty. It is being said that the
political parties themselves should not
field such persons; as was said by Shri
Indrajit Gupta in the other House. The
Election Commission hss also issued
some order in this regard. But I feel that
even if the political parties put up people
of character, the final judges would be
the electorate; the final judges would be
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the peo;ile of this country. Why don't

they use their discrgtion and not ¢lect
those people whom they think are wrong,
whom they think should not be elected?
Nobody, Sir, in this House, come to take
oath with a bomb or a gun or a rifle. He
comes with a piece of paper; he comes to
~the House with the notification from the
Election Commission declaring that he
has ‘been duly elected. Finally, it is the
people of the country who elect them.

e

Therefore, why should we not appeal
to the péople of this country to reject
such who are of doubtful

-

character, even if such candidates have .

been put up by the different political
parties; whatever the party might be?

As Parliamentarians, we have been
talking a lot. ] Kave been sitting here in
the House. A number of Members have
been talking about the judiciary. We have
been talking about the judiciary in our
earlier discussions. Yes; Sir. I think,
somewhere, we must have failed in our
duty. When we keep a vacuum, naturally,
somcbody would come into it. If there is
a vacuum, water would flow in. Perhaps,

Parliament has not done its duty.
Perhaps, we have not made the
Government accountable. Perhaps, we

have not done our duty in seeing that the
Government comes and answers. before
the House. That is why the people have

gone to the courts for the redressal of -

their grievances. Earlier, they used to go
to the press. The press highlighted their
grievances very well, but the press could
not redress their problems; their
grievances. That is how the judiciary has
come into the picture. The mistake is
ours. If we take our responsibility
seriously, I am quite sure, Sir, the spirit
of the Constitwtion can be maintained
very well, as n was done in the early days
of our lndependence

‘As fnr as the press is concerned, 1
would like to mention,onething over here.
1 feel, the press—this is, perhaps,
because the space is less in the
newspapers—gives headlines only ‘when
there is some acrimony in the House,

. :
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when there is some kind of a noise in the
House. Otherwise, the newspapers say:
so and 5o also spoke. I remember Mr.
Jaipal Reddy telling me once. He was, at
that time, sitting here; in the Opposition.
He spoke for forty minutes on the
Budget. He came and complained to me.
He said: ‘1 spoke for forty minutes, for
which I had to spend forty hours; but }
did not get even forty lines in the
news—papers’.

SHRI §. 5. AHLUWALIA: Four lines.

DR. (SHRIMATT) NAIMA
HEPTULLA: It is a tragedy. Hon.
Members spend a lot of time. They burn
their midnight oil. They come here. They
speak. They contribute. They want
somcbody to nmotice it. But Sir, 1 am
sotry to say. The only thing which comes
is the speeches of Ministers. It is,
perhaps, because it is a printed speech.
Perhaps, it is distributed by one of his

personal  assistants  or  secretasics.
Therefore, it finds a place in the
newspapers.

1 would like to make a suggestion here
to the press. At least, when we arc
talking so much about the press, why
should mot the newspapers have two
pages of supplement—for the Lok Sabha
and the Rajya Sabha when the Session is
on so that, at Jeast, what the Members
speak is reported in the newspapers?

Sir, there was a time, | am sure, when
you were 8 Member of Parliament, when
you spoke in the House, the newspapers
had reported it. Today, the newspapers
say something. The Memben of
Parliament refer to it in the House. Fine.
Newspapers have adopted a very good
investigative 3ournal|sm
But 1 feel that when they raise issues in
newspapers and we refer to them in the
House, at least what has been raised in
the. Houss and the response of the
Government should be reported in the
newspapers. Nothing comes. Nothing is
reported even in the Government media.
It is neither on the television nor on the
radio.
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We are lucky that this six-day session is
being transmitted. Simultaneously two
channels are transmitting the proceedings
of both Rajya Sabha and the Lok Sabha.
I do not know how many people have
seen it, but I am quite sure that many
would have seen it. Many people are
going to make comments, good or bad.
At least they know that their
representatives are doing something, that
they are speaking something and that
they are contributing something towards
our democracy.

Today we are concluding this session. I
am very happy that under your
Chairmanship we will be passing the
Resolution. Standing over here and
speaking in this Special Session on the
eve of completion of 50 years of India’s
Independence, the Golden Jubilee, I find
myself a privileged and proud person.
But sometimes I feel that we have lost
" our direction somewhere and that we
have lost our priority. When I go out in
Delhi, 1 sce at every circle at least 50
banners announcing “50 Years of India’s
Independence.” 1 see on every bus and
every Government vehicle a beautifully
printed Tiranga Jhanda or a design of the
tricolour Flag. I see in every newspaper
beautiful smiling faces of my colleagues
from this House and the other House. I
feel very happy about it. I see hundreds
and thousands of posters pasted around
in cities, not only in Delhi but in every
other place. 1 see very much expensive
booklets being printed. I do not know
how many hundreds or thousands or
crores of rupees has been allocated for
this Celebration. It is fine. ’

When our freedom fighters were
fighting the battle of freedom, they did
not fight it with money. They had no
money. I remember in my house there
used to be a little ghada. Both times,
when my mother was asking our cook to
make rotis, shc was saying, “Take one
muthi of atta and put it into the ghada.”
That was collected by people for fighting
the freedom struggle. That is how the
freedom struggle was fought, not with
money.
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1 sometimes feel that we have lost our
direction. I feel that we have spent a lot
on this Celebration. Each banner’s cloth
could have covered the nangi body,
naked body, of a little child in a slum.
All the paper which is being used for the
posters and the very expensive stationery
could have been used to give to school
children somewhere exercise books with a
stamp of 50 years of India’s
Independence, and they could have said,
“yes, we have completed 50 years of our
Independence. We got these note-books
in which we can write and remember it.”
With onc shower, all these posters are
going to be thrown away, blown away, in
the sand or dust. With all the money we
are spending, could we not have many
hospitals? Mrs. Renuka Chowdhury is
crying for them. Instead of having chira-
gan in all our important cities, could we
not have opened onc school in the name
of 50 years of our Independence? These
are the questions we have to address
ourselves.

Okay, we are spending our time over
here in the House. We are going to
celebrate it for the whole year. But what
are we going to do in real sense up to
2045? We may not be here by then.
Maybe, our progenies will sit over here.
Are we going to leave something for
them? This is the question. As our fore-
fathers did it, as our freedom fighters did
it, 1 have a great hope that we can also
do it. But there is the question of direc-
tion. There is the question of determina-
tion. There is the question of commit.
ment.

1 feel that when we pass this Resolu-
tion over here, it should not be just
words. It should not be just signatures..
There should be our commitment along
with it. Then, 1 am sure we will be able
to say something. Then, we will bow our
head, not in shame before our leaders,
but in respect before our leaders who laid
down their lives for the freedom of the
country.

Thank you, Sir giving me this oppor-
tunity.
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& New clements never come from
outside to make flowers grow. It is the
same dust, it is the same element, you
just reshuffle them and flowers come. It
is a rcshuffle of these things — that is the
challenge before us. How do we reshuffle
them? Reshuffle the polity of this nation,
reshuffle the thinking of the nation,
reshuffle the entire commitment of this
nation so that new flowers emerge out of
this,

Then, the other challenge has come
before us. As the world has progressed
— I am not going to repeat what I had
spoken here earlier what are the bases on
which our foreign policy stands -—— new
chalienges have come before us.
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SHRIMATI MARGARET ALVA:
Most of the delays take place because the

: burcaucrats don't clear the permission for

action against their own junior collea-

- gues. 1 would like you to make a study. 1

have known it. It is the burcaucrats at
the senior level who prevent any enquiry

*into the affairs of the junior officers. 1t is

not the Ministers; don’t blame the Minis-
ters.
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SHRI LK. GUJRAL: Sir, this is an
issue on which I would not like to join in
any debate. What was my main point?
The main point is that 1 have given the
number of cases that are pending which
we have been harping on in the last
fortnight. I want to finish all the
pendency. That is why 1 have said that
wherever a bureaucrat or a bureaucrats’
committee want to deny permission, that
case must come to me directly and that is
what I am trying to say. The main point
is, I am not in favour of trying to delay
anything, be it a bureaucrat or be it
anybody. The main point simply is this:
How to expedite the process of
prosecution? Of course, there is another
problem that we are confronted with and
that is quick trials. Judiciary takes a
longer time than it should. I would not
like to mention that in this House nor
would it be right for me to say that here.
I can only assure this House that 1 am
trying to. ...(Interruptions)...

st yore thon (vorgE): w9
()., ¥ A W P W
.o (FRER)... JTER W, A yoEd R X
T AN B WA W, WErR & R w
ser 3 A a9 =@ @ ¢, ARF weEw fien
¥ A S W T 9w ¢ I fo
Mborrme A R TR T T §) IS
T ¥ S IR R T W g WO AW R

A wdounme ¥ T IR fry R R I

wfey TmE?

st ¥R FUR RO R AN A W
3 A A e T W AW wES X g o
SRR G TR
s, oy ox % ¥ 4 sk 5 R A W R
w 0 g §, QR & we, Rt W

vl R ¥ fdm sreiwd sk ohow
# fewwn

b o el W W
RIsfuEtRe s ans
frn wg | TR R W R R &
o gt T W T o ok, TR e
o B B 7 R R TRl W A w
A @ W Wl 7 4, 3 7R fond R

§ T W% e F A e sl

[1 SEP., 1997)  Parliamentary Democracy 158

wu Mmoo TR g
R e o R | 9
R i W e, W s ww oo
sl @ shoa wd & sk ARk wh & ifeg
FHED R WE W FR N oAy ¥ o
e A TR =
T o O e W P 0@ 9 T A
E SRR AR R
w2 &1 36% fag Fia-wi foat dm A
Rl A M SR
fe e odfa Bfen gemd1 o o @il
@ e WM AR e
fod o = € ok w@ w0 ¥

KUMAR
Minister

SHRI1 SURINDER
SINGLA: Mr. Prime
...{Interruptions)...

N forw FUR wegen: T, o R wga W
T w1 W A o v W F TR T
3

qufa: ¥ag 9, W T R gEE A
o | L (EaEE)...

SHRI SURINDER KUMAR
SINGLA: I want to raise one small
issue...(Interruptions)...

MR. CHAIRMAN: Do it later. No
more questions now.

SHRI SURINDER KUMAR
SINGLA: Sir, the Prime Minister is
yieldin}... (Interruptions)...

R RPN Wow R Y
v frm & g g 4, M A A g
&) ... (WAWA)... T FE 9, ¥
;M w L. (Eaaw)... R, @ g .-
P :

SHRI SURINDER KUMAR
SINGLA: When the Prime Minister is
willing to hear mc...(Interruptions)....

o fire Fwre weR: ot o ot ¥ age

ah oX ... (zmEam)...
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SHRI SURINDER KUMAR
SINGLA: Mr. Malhotra, you can also
put a question. When the Prime Minister
yickls ...{Interruptions)... 1 want to know
what the vicw of the Government is on
the pending Lok Pal Bill. It was discussed
thoroughly.

MR. CHAIRMAN: Wc arc not
arguing on that,

SHRI SURINDER KUMAR
SINGLA: Mr. Prime Minister, you have
said that you arc bringing a Bill on the
right 1o information. 1 am very happy
about that. At the same time, 1 would
like to know whether vou would consider
allowing  the miedia W  watch  the
proccedings  of  the  Parliamentary
Standing Committees also. My point js:
Let  Parliament  be  transparcnt  first,
Would the Government consider, apart
from the Lok Pal Bill, allowing the media
1o watch the procecdings of the Standing
Committees of the Parliament also?

SHRI 1.LK. GUIRAL: So far as the
first question is concerned, Sir, the Lok
Pal Bill is alrcady the property of the
House. It has gonc through the Standing
Committec and 1 hope in the next scssion
of the Parliament, the Parliament will be
able to attend to it and finalisc it. The
Government will support it

So far as the opening up of Standing
Committecs to media, etc. is concerncd,
hat is not my arca of decision. Sir. that
is' for you and the hon. Speaker to
decide. 1 don’t transgress into  areas
which do not belong to me. Give unto
the Pope that which belongs to the Pope.
Therefore, T would not get into that.

Sir, if 1 had the time, I would have
talked at length about education also. 1
think education is not only a crucial
factor in the success and development
effort of integrating the human rights.
The Common Minimum Programme of
this Government lays great emphasis on
that. In the other House 1 have said | am
laying a policy paper on the Table of the
House and I know the Members arc
getting impatient. Therefore, 1 would not
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takc more time cxcept to say that we
have a great deal of ecmphasis on
women'’s litcracy—and I repeat women'’s
litcracy—and the givl-child particularly.
On the 15th of August I have announced
a new policy regarding the girl-child. The
sccond of October, Gandhiji's birthday,
will be the first day of its implementation
and implementation would be there. We
arc, therefore, very keen because unless
litcracy spreads widely and more so in
the women's scgment, our difficultics
continue to be there.

Some friends had asked me about
Urdu and the Gujral Committee
Report that 1 wrotc about 25 years
ago. 1 say with regret that various
Governments have not implemented
it. It is recciving my attention now. I
will not give details now and I will
leave it at that.

1 have many morc issues to talk
about, particularly population.
Technically 1 happen to be the
Cabinct Minister in-charge whilc my
collcague—who is the de jure or de
facto—is there as thc Minister holding
the charge. 1 must compliment her,
shc has been giving a great deal of
attention to it. Thercfore, she has
come before the House, 1 hope, and
projected her point of view as to what
population policy we want to have. It
is a wholesome policy. It covers a lot.
It covers health. It covers the child.
And more important, apart from this,
is the concept of health for all. 1 hope
the Minister has also told the House
about that. So, 1 won’t repeat.

1 will also take two more minutes to
talk about infrastructure and its
development. During the last few
weeks particularly, 1 have been paying
a great deal of attention 1o
infrastructure because 1 feel and 1
continue to believe that naturally our
development will not take place unless
our infrastructure improves. In the 8th
Plan we had targected, for instance, in
the power sector, to genmerate about
40,000 MW. We fcht short of it by
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40%. Now again we have come back
0 40,000 MW. Ymagine for & minute,
i we had penersicd 40,000 MW in the
&th Plen, today we wouid have 1aken
off to another height and would have
covered something. Lot us hope we
will be ablc to do it in this Plan. If we
are able o generate 40,000 MW, more
than 50% of i has o come in the
private  sector  becasse  of  the
mvestront that is called for. Thet is
why we have mow pul a very dyasmic
Méinister in-chasge of that and we are
rying to push it further so that
setting-up of new power projects is
scoelerated.

We are cqually keen abour roads,
Now as traffic is increasing, lndia is in
a sert of a piacers. In 1971 o7 1972,
the firt couferemce was held in
Stockholm e talk about envirenmert,
Mn. Gaadhi at that time was leading
e Indian delegation 9s the Prime
Minister of Indla and [ had the
priviiege of aceompanying ber as the
Minister of Howsing. At thet time,
Mrs. Gandhi in hor very eslightened
speech bad said, “Peverty & the
biggent polutent”. Yes, it contiamss to
be today. Bul mow we ac iR a
different sitwston. It is pot only
poverty which is a pollutant; affiwence
also & a poliutant. ¥e have more cars
sow. They sre also. pollutasts.
Thercfore, we are caught up in a mo-
win sort of siiuatioe. We dom't kmow
Row to deal with it. All the same, we
are layiag a great deal of cmphosis on
roads snd highways that we have to
build. Again, metsive investment is called
for. Agmin there privete sector, from
maide Jadia 2ad outside India, is being
javited w0 participetc in this. We have
made some changes in our laws about
land pequisition, ¢tc., and we do hope
that will attrect thems. | will not talk at
Jength sbowt the Railway because the
Railwoy Minister must have talked about
it. Nor shall 1 talkk about Civil Aviation
becsuse | think Civil Avistioa is a very
important segment of our development
and s00n, I think very soon, a new Civil

[i SEP., 1997)
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Aviation Folcy will come before thic
Hounse for kscussion.

Telecommunications. How do  we
develop without telccommunications? If
you have to wait for five years to get a
wiephone connection, then how do you
develop? That is where again something
needs te be dome and we are doing it.
We are hoping that by the end of the
Witk Plan, things will have drematically
chamges. We ar¢ woving in  that
dirzciion. | want (o say thiz thing st this
stage that infrasiructure iz the main issuc
beiore the present Government and we
are  wery  keem  that-  infastructure
development should move vory wpeedily
and ey messures Wi come o vou in
e pexi sesdon deall

Str, 1 will mot take wmore of vour time
becanse 1 know Members are getumg
impatien: 2ad whea they pve me a dinty
look, | get wpset. I get demoralised, i
not  upeet. 1 oould  talk  abowt
Eberolisetion. 1 conld 1wl about the mcw
Economic Policy. Dr, Manmohan Singh
has developsd the poinl m a grest deal
The main poiwt s, what & the rew
Boonamic Policy sboui? Treation of
surpluses; creation of wealth oad unless
we are able 10 sustain the rate of growth
which we are aiming 8t — 7 per cent we
have reached — if we gver come o 10
per cemt — only the Goversarent cannot
do it, ali of us together cam do it. Omce
we are abie 10 achieve thar, then we will
have surpluses for the infrasiruciure; we
will havg surpluses also st i same time
for social sector, we will have surpluses
for poverty alleviation. Unless we create
surpluses, how do we do it? Bul, onc
thing we must kecp in mind af! the time
ard that is we dos’t want to create
suipluses and keep our people deprived.
Development and socisl justice are two
sides of the same coin and that is how
India will eome stable. Indin’s stability,
India’s future, India’s security does not
depend oriy on rate of the growth. It
depends a great deai om what Mrs.
Gandhi's slogan was -— Garidi Haso,
Sinoe - a5 Misister of Information and
Braodcasting 1 was ussociated with that
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slogan iseld, I come to repest it agsin. &
bas mot vamished as yet. For some
segments of the society, it has been, but
them our eye must remain glued to those
people who are sill out of that segmen:.
That is why Gandhiji's wiping out the
tear of cvery cye, remains the main
programame origntation of  this
Government and this Govermmen: wili
continse thst. That s why 1 say &
thing. Before 1 at down, we am
concentrating & gres! deal on everyiking
that con clesa pablic life on oue sids,
wesle an otmesphere where we ere
bonestly able o deal with our affsirs and
slss our cyes proiecied 1o future
Coming back w my Urda which !
started with, the Hindi which 1 sterted
with, | suid ia the beginming and kst |
wanl W fepeal that thiz asgonr it now
sanding ot o threshoid.
o wit b ooy e §oam waw Yo
q
“wBA A e, W R W as,
W o wh § ohd A R 3

¥ we got stuck o that old groove, if we
don’'t reshsc the newmess and alko
moderniation of the nation, this i the

most critical moment : in the life of sny

nation and that critical moment is here

Before 1 st down, Jir, I must pay my -

homage to the Iadian armed foroes. Ais a
pert of our sccurity, these brave soldiers
of cors guard “owr borders and at the
same tinse, we are confroated with a new
sifustion, et is, security csanot be
safepunrded oamly by the army. inaternal
stability is also secwrity; isternal peace i
wlso secwrity. If wo aiways think of
deploying our forces for imternal peace,
then to that extent our security surifers.
And thet is why it is important for w i
create internal sranquillity in the seme
fashion o that we cea poesibly spere
these forces and  their energies for
safeguarding our borders. They are doing
it but one thing I must say and I have
said it in the beginning and I want o
repeat it before I close. Let us keep it
our mind the fact that in the past ¥&Q
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o wa ghmn w | gl wd
do & =l O A el Xw W e
% b o 4§ YRl o e & we AR
? R TR W wmn o Rl & ow dgw @
et Qi A
st R 7z gy o § ok v e wow
it el o e @ 3 wey W -
&
We will sot et them down on
sechuclogy.  indian  security and
wehmology will always be updated and
will be kept as modern as we can afford
to and see to it that nobody would repeat
that history which we saffered in the
sast. § eould gave spoken on geveral
sibjects but 1 thisk 2t will be wafeir on
wy pari i | now expand my speech on
thoie subjects. But, at the szme time,
before 1 sit dows, may I repeat what |
have ssid in the beginning? That was,
what you have done is remarkable in_the
House, The basic instinct i 12 ook at
oufsglves, 1o examine the journeys we
have sravelled and to Jook 2 the futurc.
This is very important,

oo @ vwosn & udve o ¥ B o wow
8 W EA d—

T we an el § e et A
&,

W e o )

VALEDICTORY REMARKS

ME CHAIRMAN: 1 place the
following Resolution befors the House:

W, the Membess of Rajya Sabha
meeting in a specially coavened golden
hiblles Session of both Houses of
Pesfoment. 0 commemosate  the
compietion of half a cemtury of freedom;

Having recolied remembered  with
gistitude the preot sacrifices made and
the salutary service remdered by owr

freedosa fighters;

tlavieg recalled with decp satislaction
and pride the msturity of our poople in
vigilantly pressrving democracy and safe-
parding the unity of the nation and the
valour of our soldiers, sailors and airaen
in sesvice to the country;





